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JointCommitteeInspection Report 
O.A.  No. 539/2023 (PB) “Suo Motu” 

News report published in the Times of India dated 31.08.2023 

Titled “5 die in toxic gas leak at MP factory” 

Hon’ble National Green Tribunal (PB), New Delhi,  

Order dated 01/09/2023 

 
Hon’bleNGT(PB), New Delhiin OA539/2023(PB) “Suo 

Motu”News report published in the Times of India dated 31.08.2023 

titled “5 die in toxic gas leak at MP factory” vide its order dated 

01.09.2023directed under para 1 to 5 as : 

1. This Original Application has been registered in exercise of suo 
motu power on the basis of the incident of death of five 
workers in a food industry in Morena, Madhya Pradesh, on 
account of the impact of poisonous gases when these workers 
had entered the tank in a factory manufacturing synthetic 
cherries for paan and the food industry. 

2. The said news item has been published in the Times of India, 
Times News Network dated 31.08.2023 titled “5 die in toxic 
gas leak at MP factory”, which has persuaded this court to 
initiate action, having found prima facie violation of 
Environmental Laws resulting in such an incident. 

3. Hon’ble Supreme Court in the matter of “Municipal Corporation 
of Greater Mumbai vs. Ankita Sinha &Ors.” reported in 
2021SCC On-line SC 897 has upheld the exercise of suo motu 
power by the tribunal. 

4 Having regard to the nature of incident, we deem it proper to 
constitute a joint Committee comprising of the Member 
Secretary, State Pollution Control Board;representative of 
Central Pollution Control Board not below the rank of 
Additional Director;a Senior Scientist of Regional Office of 
MoEF&CC;Directorate of Industrial Safety and Health (DISH) 
and also the District Magistrate of District Morena. The District 
Magistrate will act as a Coordinator in the joint Committee. The 
joint Committee will gather all the information from the spot 
after visiting the spot and ascertain the exact cause of death of 

these workers and the lapses which resulted into 
generation/escape of poisonous gas in the tank and the 
compensation to be given to the deceased. The Committee may 
also refer the orders of this Tribunal in such matters. The 
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report will be submitted within three weeks by  
e-mail at judicial-ngt@gov.in preferably in the form of 
searchable PDF/ OCR Support PDF and not in the form of 

Image PDF. 

5 The matter will not be taken up by the Central Zone Bench, 
Bhopal of the tribunal. Hence, it is transferred to said bench.  

 

In compliance to the orders of Hon’ble NGT, a site visit of 

theindustry where incident occurred M/s Sakshi Food Products, 

VillageDhanela, AB Road, TehsilBanmore, District Morena (MP)was 

carried out on dated22.09.2023bytheJointCommittee. The members of 

the Joint Committee who carried out inspection are as follows: 

Sr. 

No. 

Name of Department Name of Representative 

1 District Magistrate, Morena Shri C. B. Prasad 

ADM, Morena 

2 Member Secretary, M. P. 

Pollution Control Board 

Shri R. R. Singh Sengar 

Regional Officer, MPPCB, 

Gwalior 

3 Representative of Central 

Pollution Control Board 

Shri P. Jagan 

Regional Director, CPCB, Bhopal 

4 Senior Scientist of Regional 

Office of MoEF&CC 

Dr. H.V.C. Chari Guntupalli 

Scientist‘E’ MoEF&CC, RO Bhopal 

5 Directorate of Industrial 

Safety and Health (DISH) 

Shri Anand Raisardar 

Deputy Director, Industrial Health 

and Safety, Gwalior 
 

  Other Government officials present during the visit to assist the 

Joint Committee are : 

1. Dr. Mahesh Singh Kushwah, Tehsildar, TehsilBanmore, District 

Morena 

2. Smt. Vandana Yadav, Tehsildar Morena 

3. Shri Rahul Shukla,  Labour Inspector,Department of Labour, 

District Morena  

4. Shri Manmohan Singh, SI Thana Nurabad, District Morena 
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5. Shri Salman Khan, Sub Engineer, MPPCB, ROGwalior 

6. Shri Pradeep Daniya, Assistant Grade-3, Industrial Health & 

Safety Department, Gwalior  

As per the order of Hon’ble NGT a report has to be submitted by 

Joint Committee after visiting the site and gathering all the information 

from the spot & ascertain the exact cause of the death of the workers and 

the lapses which resulted into generation/escape of poisonous gas in the 

tank and the compensation to be given to the deceased.  

The geographical location, photographs and visual observations 

were recorded.The committee recorded the observations during the 

inspection in reference to thepointsmentionedinthe Suo Motuand 

observationsareasfollows:- 

 

[A] OBSERVATIONS AND INFORMATION ABOUT THE SPOT OF 

ACCIDENT: 

1. The industry M/sSakshi Food Products is situated on a piece of land 

bearing survey numbers 168/1, 168/2, 170/1 and 170/2 

inVillageDhanela, AB Road, TehsilBanmore, District Morena, MP. 

Total industrial plot area is 8296 square meter. This is the Small Scale 

Orange category industry. The industry is surrounded by 

openagriculture land.Nearest village Jaderuais about 1.00 km, National 

Highway is about 400 meters, nearest river Sank is 2.50 Km.and 

Railway line is about 1.60 Km. away from the industry. GPS 

coordinates of industry is Latitude 26.4275 N, Longitude 78.0400 E. 

The location is marked on Google map and it is enclosed as Annexure-

C 1 and photographs taken during the inspection are enclosed 

asAnnexure-C 2. 

2. A tragic accident happened within the premises of said industry on 

dated 30.08.2023 resulting in the death of five workers. There was a 
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festive holiday in the factory due to Rakhi on the day of accident, so 

production activity was completely closed as reported. But for some 

maintenance and cleaning works at boiler section and papaya storage 

shed eight workers were present within factory premises. It was also 

informed to Joint Committee that papaya storage shed was in lock 

condition for about 16 hours before workers entered inside it for tank 

cleaning. 

3. On the day of visit the said industry was completely closed. Factory 

premise has already been sealed by District Administration since the 

day of incident and was under the custody of police. 

4. Joint Committee along with other Government officials reached the 

spot of accident with gas detector equipment.  

5. The spot where accident took place is situated inside a covered storage 

shed having six RCC underground storage tanks of size 4.50 m × 4.50 

m × 3.00 m each. The cut papaya pieces which are the raw material of 

industry for manufacturing fruit cuts were stored inside these tanks 

under preservation with 20% common salt solution. In five tanks 

papaya pieces were kept stored and one tank was empty inside which 

residues of papaya and salt solution was seen. The accident happened 

inside this empty tank during its manual desludging/emptying operation 

by un-skilled workers. 

6. The gate of papaya cuts storage shed was opened before the Joint 

Committee during the visit. A sharp smell of putrefaction was 

experienced at the gate. The presence of gases was monitored by gas 

detector equipment by MPPCB officials. The gas detector indicate 

alarming presence of methane, propane, hydrogen gases inside the 

storage shed. There was no ventilation facility seen at storage shed to 

escape organic gases generated due to putrefaction of papaya.  

6



 

 

O.A. NO. 539/2023(PB) “Suo Motu” News report published in the Times of India dated 31.08.2023 titled  “5 die in toxic gas leak at MP factory”7 
 

7. It was also informed to Joint Committee that the papaya storage shed 

has locked since the day of incident to day of visit, except for 

05.09.2023 on which Hon’ble Chairman National Commission for Safai 

Karmacharis, Shri M. Venkatesan visited the spot for a short while. 

8. During the visit no deceased dependents or relatives were 

presented/contacted by the team for knowing the facts. 

9. The brief description of said industry and status of permissions is 

summarized as under: 

Title of Details Description Supportin

g 

Enclosure 

Name of Industry M/s Sakshi Food Products  

Location of Industry Survey No. 168/1, 168/2, 170/1 

and 170/2 in Village Dhanela, 

AB Road, TehsilBanmore, 

District Morena, MP 

GPS coordinates : 

Latitude 26.4275 N 

Longitude 78.0400 E 

C 1 

Type of Firm Partnership Firm  

Name of Partners 1. Shri Sajal Agrawal 

2. Smt. Sakshi Goyal 

 

Type of Industry Small Scale, Orange Category, 

Non-hazardous type food 

processing unit 

 

Date of commissioning 

of industry 

10.10.2015  

Product and Production 

Capacity 

As per consent of the MPPCB 

1. Caramel Colour-1500 TPA 

2. Flavored Concentrates/ 

Drinks-50 TPA  

3. Fruit Cuts-3000 TPA 

4. Invert Sugar Syrup-3000 TPA 

C 3 

Raw Materials Used 1. Dextrose Syrup- 60 TPA 

2. Fruits- 3000 TPA 

3. Sugar- 5000 TPA 

4. Vegetable Oil- 12 TPA 

5. Process Chemicals - 6 TPA 
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Status of Consent of 

MPPCB 

1. CTE granted on 08.05.2015 

2. CTO granted on 15.10.2015 

    (Valid till 30.09.2016) 

3. CTO granted on 03.12.2016 

    (Valid till 30.09.2017) 

4. CTO granted on 19.01.2018 

    (Valid till 30.09.2019) 

5. CTE Expansion granted on  

     19.09.2019 

6. CTO granted on 19.12.2019 

    (Valid till 30.09.2020) 

7. CTO Expansion granted on  

   18.05.2020 

    (Valid till 30.09.2021) 

8. CTO granted on 13.08.2021 

    (Valid till 30.09.2024) 

C 3 

 

 

Status of Factory 

License issued by 

Industrial Health & 

Safety Department 

Latest license to work a factory 

granted on 05.12.2022 for 

validity up to 31.12.2023 

C 4 

Status of Food License 

issued by GoI, Food 

Safety and Standards 

Authority of India 

under FSS Act, 2006 

Latest license granted on 

01.05.2023 for validity up to 

21.09.2024 

C 5 

 

[B] CAUSE OF DEATH OF THE WORKERS: 

Joint Committee discussed the matter with Industrial Health and 

Safety Department (IHSD) Officials present during the visit. Cause of 

death of five workers as per short postmortem report is Asphyxiation 

(Annexure-C 6). This cause is supported by observations of the Joint 

Committee during visit that is presence of alarming concentration of 

organic gases like methane, propane, hydrogen generated due to 

putrefaction of papaya cuts indicated by gas detector equipment and 

also no ventilation facility found in papaya cuts storage shed to escape 

the generated gases. Thus accumulation of organic gases in alarming 
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concentration inside the closed papaya cuts storage shed was the most 

probable cause of death of workers due to acute suffocation and 

asphyxiation.Following lapses are also responsible for the incident: 

1. No safety precaution sign board was displayed by industry within 

factory premises. 

2. No safety equipment like safety belt, life line wire rope, mask,  

portable oxygen meter, oxygen cylinder supported respiration 

equipment etc. were provided to workers for emptying the 

papaya preservation tank on the day of incident. Also no 

supervisor was available to supervise the tank emptying work.  

3. No mechanical system or pump was provided for desludging and 

transfer of salt water from storage tank to disposal pit. 

4. The workers deployed by industry for cleaning of papaya storage 

tank emptying work were neither trained nor aware of the risks 

associated with the work and also no supervisor was present to 

guide them to carry out the work safely. 

[C] LAPSES WHICH RESULTED INTO GENERATION/ESCAPE 

OF POISIONOUS GASES IN THE TANK: 

Considering the observations made by Joint Committee during site 

visit and discussion with IHSD officials following lapses have been 

identified which were responsible for the tragic incident death of 

five workers: 

1. As intimated by IHS officialsthat no incident of putrefaction of 

papaya cuts during its storage and preservation happened in past 

in this factory. If any putrefaction occurred than that material is 

of no use as raw material. Normally no putrefaction of papaya 

cuts take place in preservation tanks under common salt solution 

9



 

 

O.A. NO. 539/2023(PB) “Suo Motu” News report published in the Times of India dated 31.08.2023 titled  “5 die in toxic gas leak at MP factory”10 
 

of 20% strength.In exceptional case of not maintaining the 

common salt solution strength as per requirement of 20% or 

under hot and humid conditionsputrefaction of papaya cuts take 

place then only organic gases like methane, propane and CO, 

CO2 and other VOCs are generated.So proper ventilation 

facilities are required to escape the generated gases from the 

storage/preservation shed for comfort of workmen. But in the 

said industry papaya cuts storage cum preservation shed was 

found completely closed without proper ventilation facility. It 

was also informed to Joint Committee that papaya storage shed 

was in lock condition for about 16 hours before workers entered 

inside it for tank cleaning.Papaya cuts has already been used as 

raw material from the tank inside which incident was occurred. 

Only some salt water and papaya pulp was left.So it is expected 

that due tonot maintaining salt solution concentration to 20% 

putrefaction of residue papaya pulp took place and harmful gases 

were generated and accumulation of these harmful gases inside 

the tank up to lethal concentration might cause death of workers. 

IHS officials also informed that ventilation opening not allowed 

under the provisions of Food Safety Standards Act to prevent 

contamination by insect, flies, extraneous material etc.   

2. As per IHS officials industry established papaya cuts 

preservation shed without obtaining approval of layout map from 

the Chief Factory Inspector.  

3. As per IHS officials those workers who descended into the tank, 

succumb to asphyxiation but those stay at the floor level did not 

get harmed. Even rescue team retrieved body of the deceased 

within couple of hours without bearing any oxygen cylinder 

equipped breathing apparatus.  

10
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[D] COMPENSATION TO BE GIVEN TO THE DECEASED 

As per information made available to Joint Committee by district 

administration Morena and Industrial Health and Safety Department 

Gwalior the status of compensation granted / under process to be 

given to legal ancestors of five deceased persons is as under: 

1. Under Sambal Yojnafinancial support of Rs. 4.00 Lakh each for 

threedeceased workers Ram Avtar Gurjar, Girraj Singh & Rajesh 

Singh has already been approved and E-payment order issued by 

Janpad Panchayat Joura District Morena on dated 

01.09.2023Annexure-C 7. 

2. Remaining two deceased workers Ram Naresh and Veer Singh 

were not found eligible for financial support under Sambal Yojna. 

So a proposal has been send by District Magistrate Morena on 

dated 31.08.2023 to Secretary to CM, Bhopal to sanction financial 

support of Rs. 4.0 Lakh each for these two workers from CM 

Relief FundAnnexure-C 8.  

3. The case of compensation to work legal dependents of deceased 

workers under the provision of Workman Compensation Act, 1923 

is under process in Labour Court Gwalior cum Commissioner 

Workman compensation. The name of deceased workers and 

amount of compensation due to their dependents from employer is 

mentioned herein below:- 

1. Rajesh Singh s/o Badri Ghurraiya Age 40 yrs. Rs.888620/- 

2. Ram Avtar Gurjar s/o Ramkishan Age 34 yrs. Rs.962105/- 

3. Ram Naresh s/o Ramkishan Age 38 yrs. Rs.914627/- 

4. Veer Singh s/o Ramkishan Age 30 yrs. Rs.1003503/- 
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5. GirrajSingh s/o Munni Singh 

Ghuraiya 

Age 35 yrs. Rs.951200/- 

Demand drafts towards compensation to dependents of deceased has 

been prepared by employer enclosed as Annexure-C 9.These drafts 

are being made in the name of Commissioner Compensation in 

compliance to Section 8 of Employees Compensation Act, 1923. 

Dependents were advised by IHS Department to file civil claim before 

the Industrial Labour Court.Now Labour Court will identify the 

dependents and apportioned compensation amount amongst 

dependents.The status and action taken report submitted by the 

Industrial Health and Safety Department is enclosed as Annexure-C 

10. 

[E] ACTION TAKEN REPORT: 

1. Industrial Health and Safety Department already filed criminal case 

against the industry M/s Sakshi Food Products under the provisions 

of Factory Act, 1948 on dated 08.09.2023 before CJM Court Morena 

bearing registration number RCT/5255/2023Annexure-C 10.   

2. MPPCB issued closer direction to industry M/s Sakshi Food Products 

under section 33A of The Water (Prevention and Control of 

Pollution) Act, 1974 & under section 31A of The Air (Prevention and 

Control of Pollution) Act, 1981on dated 15.09.2023 due to non-

compliance of consent conditions and discharge of polluted effluent 

in kachcha pond within factory premises Annexure-C 11.  

[F]  CONCLUSION : 

1. The incident occurred because workers were not made aware of the 

gases generation in the process, non-availability of gas detectors/ 

alarming system in the raw material storage shed, Safety 

precautions not taken/followedi.e. checking of oxygen levelsand 

12
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harmful gases presence in the tin shed as well as in concrete tanks, 

PPEs were not provided/used while entering the shed & pit by the 

workers.No inspections of said factory in past two yearsby 

regulating authorities encourages employer to observe non-

adherence to stipulation of the regulating laws. 

2. The death of 5 workers may be occurred since raw material storage 

tin shed constructed at the back side of the plant is not having any 

ventilation and not even exhaust fan provided.As a result the gases 

(carbon dioxide, carbon monoxide, methane, propane, hydrogen 

sulphide etc.) generated due to putrefaction of papaya in 

preservation tank having higher density than oxygen have settled at 

the bottom of the tank and replaced the oxygen in the tank and 

caused breathing discomfort and collapsed the workers one by one 

when they entered in to the tank. As per the Industrial Health 

andSafety Department the industry has not taken approval of layout 

map for construction of tin shed of papaya storage cum preservation 

shed where the accident occurred. The postmortem report also 

revealed that the death occurred due to asphyxiation. As per the 

district administration, the samples were sent to the Forensic 

Laboratoryand the report is awaited for knowing the exact reason 

for death. As per the ADM Morena the report is expected upto end 

of October 2023.   

3. As per ADM Morena out of 5 deceased workers only 3 are eligible 

for compensation of Rs. 4 lakhs under state government Sambal 

Yojna scheme and 2 are not eligible. As per ADM payment process 

for all the three was done but due to non-availability of proper 

account the transaction failed. New account has been opened two-

three days before. Process of transaction has been started and 

payment will be done shortly.Rest two deceased persons were not 

13
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eligible under Sambal Yojna for them District Magistrate Morena 

sent a proposal to Secretary to CM, Bhopal for sanction of Rs. 4 

lakhs from CM Relief Fund. However, it is unclear that the 

deceased dependents who are not eligible under Sambal Yojana will 

get the compensation or not and when will be the Sambal Yojana 

eligible deceased dependents will get the compensation, therefore 

Hon’ble NGT may issue directions to state government. 

4. Hon’ble NGT has fixed Rs. 20 lakhs  as a compensation to the 

deceased dependents in the similar case i.e. vide order dated 

02.05.2023 in OA No. 327 of 2023 in the matter of news items 

published in India Today dated 30.04.2023 titled ‘3 minors among 

11 dead in Ludhiana gas leak.Copy of the order is enclosed for 

ready reference Annexure-C 12. 

5. IHS officialopinion in the instant case that regarding payment of 

extra ordinary compensation amount will be in-appropriate as law 

of legislature pertaining to compensation i.e. Employees 

Compensation Act, 1923 and Employees State Insurance Services 

Act, 1949 is already in place.So there is no legislative gap or 

vaccum exist in the matter of compensation per say. Hence power 

of Court under tort doctrine of jurisprudence is not applicable in the 

instant case. 

6.  The permission for re-opening of the industry should be given only 

after complying all the norms as there is no ETP for treatment of 

effluent generated from the process and untreated effluent is stored 

inside the factory premises in the kachcha ponds, the ETP 

established earlier by the industry has been completely dismantled 

somewhere in last two years period without any intimation to 

MPPCB and operating the plant without any ETP, solid waste 

dumped inside plant premises, safety norms are not being followed, 

ammonia gas handling system is not proper as large number of 

cylinders stored openly in front of office which require proper 

earmarked space and adequate safety measures  for preventing any 

kind of damage to human life if any leakage occurs.  

14



 

 

O.A. NO. 539/2023(PB) “Suo Motu” News report published in the Times of India dated 31.08.2023 titled  “5 die in toxic gas leak at MP factory”15 
 

7. The industry was operated without any Effluent treatment plant 

and the old ETP was completely dismantled. The untreated 

effluent is disposed inside the factory premises in kachchaponds so 

it can’t be ruled out that the effluent was not pumped in to the 

ground water through bore well which is already existing near the 

wastewater storage pond. Report of untreated effluent stored in 

kachcha pond is enclosed as Annexure-C 13which shows that 

stored effluent is not as per prescribed norms. Therefore, MPPCB 

may conduct detailed investigation before allowing the plant to 

operate.  

8. The Joint committee recommends recovery of environment 

compensation from the project authorities under polluter pays 

principle based on a damage assessment study to be undertaken by 

an expert agency taking into consideration the ground water 

contamination, soil contamination, due to unauthorized discharge on 

land. 

9. Adequate ventilation shall be ensured in all the process areas 

including papaya cut storage shed and hydrocarbon and VOC 

detectors with alarm systems needs to be installed in the process 

areas for early detection of toxic gases. 

10. Standard Operating Procedure for evacuation of the papaya cut fruit 

from the brine preservations tanks needs to be established. 

11. Pre-placement hands-on trainings with periodic mock drills and 

safety trainings/talks shall be made a mandatory operational task in 

all the food processing industries.  

12. As the viscera of the deceased persons were sent for forensic 

analysis to Forensic Science Laboratory, the joint committee opines 

that the exact cause of death may be ascertained on receipt of  FSL 

reports, although the preliminary findings reveals the exposure to 

toxic hydrocarbon/Volatile Organic compounds as the primary 

cause of death.  
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13. Post-accident, all the processes were halted and storage tanks with 

rotten papaya were seen intact, which needs to be cleaned up on an 

urgent basis under the expert guidance to avoid further build-up of 

toxic gases in the factory premises. District Administration in 

consultation with the local MPPCB shall ensure the proper clean-up 

of all process vessels and storage tanks, funds for which shall be 

obtained from the project authorities under polluter pays principle.   

14. Guidelines for environmental management in Food processing 

industries needs to be framed by CPCB in consultation with 

MoEF&CC for better management of Environment taking into 

consideration Mission LIFE targets also.   

The member of the joint committee present during meeting & field 

inspection on 22.09.2023 duly signed this report as follows: 
 

Sr. 

No. 

Name of 

Department 

Name of Representative Signature 

1. District Magistrate, 

Morena 

Shri Ankit Asthana 

DM/Collector Morena 

 
1. District Magistrate, 

Morena 

Shri C. B. Prasad 

ADM, Morena 
 

2. Member Secretary, 

M. P. Pollution 

Control Board 

Shri R. R. Singh Sengar 

Regional Officer, MPPCB, 

Gwalior 
 

3. Representative of 

Central Pollution 

Control Board 

Shri P. Jagan 

Regional Director, CPCB, 

Bhopal 
 

4. Senior Scientist of 

Regional Office of 

MoEF&CC 

Dr. H.V.C. Chari Guntupalli 

Scientist‘E’ MoEF&CC, RO 

Bhopal 

 

5. Directorate of 

Industrial Safety and 

Health (DISH) 

Shri Anand Raisardar 

Deputy Director, Industrial 

Health and Safety, Gwalior  
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Asan River 

Jaderua 1.00 km  

Railway Line 

N-Highway 

Sakshi Food Products 
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Main Gate of M/s Sakshi Food Products 

 
Photographs showing factory premise 

 
Photographs showing papaya cuts storage shed (Blue) 
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Annexure-C 2



 
Monitoring of organic gases at the papaya storage shed by 

portable gas detector equipment 

 
Inside view of papaya storage shed 

 
Photograph showing papaya storage tank where incident occurred 
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UNTREATED EFFLUENT STORED IN KACHCHA POND INSIDE FACTORY PREMISES 

 

 

SOLID WASTE DUMPED INSIDE FACTORY PREMISES 
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ORANGE-SMALL 
 

                     
    

CCA-Renewal 
 

 

CONSENT NO: *** 
 

            
      

PCB ID: 33238 
 

         
        

 
 

     

                                     

 

 
 
NO: /MPPCB/GWR 

 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. Sakshi Food Products, 
 

      

                                     

          

Vill. Dhanela, AB Road, Morena,  
Kaushal Goyal, Vill. Dhanela, Dist : Morena  
 

      

                                     

   

Subject:  
 

 

Grant of Consent to Operate  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under section 21 
of the Air (Prevention & Control of Pollution) Act,1981 
 

 

                                     

   

Ref:  
 

 

Your Consent to Operate Application Receipt No. 1085742 Dt. 12/08/2021 and last communication received on 
Dt.26/07/2021 
 

 

                                     

   

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein. 
The M. P. Pollution Control Board has agreed to grant consent up to 30/09/2024, subject to the fulfillment of the terms & conditions, 
enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

Vill. Dhanela, AB Road, Morena 
 

    

                  
                                     
    

b. The capital investment in lakhs: 
 

                   
     

Rs. 448 
 

              

                                 
                                     
    

c. Product & Production Capacity: 
 

                 

                                     
       

Product  Qty / year 
Caramel Color 1500.000 M.T (One Thousand Five Hundred Metric Ton) 
Flavored Concentrate/Drinks 50.000 M.T (Fifty Metric Ton) 
Fruit Cuts 3000.000 M.T (Three Thousand Metric Ton) 
Invert Syrup 3000.000 M.T (Three Thousand Metric Ton) 

 

 

 

        

                                     

      

Note:-  For any change in above industry shall obtain fresh consent from the board.  
 

  

                                     

     

The Validity of the consent is up to 30/09/2024 and has to be renewed before expiry of consent validity. Online application through 
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 
* Conditions under Air Act 
 
* General conditions  
 

          

Consent No:AW-90219Outward No:16945,13/08/2021

NETRAPAL SINGH
Regional Officer(Organic Authentication on AADHAR from UIDAI Server)

TPAV # Y289VI6H5V

Digitally Signed by : NETRA
PAL SINGH,SSO
Date: 13/08/2021 04:57:38 PM

Signature Not Verified
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                       

    

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 22.000 KL/day, and the daily quantity of sewage 
at out fall of the unit shall not exceed 0.800 KL/day 
 

    

                       

 

2. Trade Effluent Treatment:- 
 The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and 
maintain the same properly to achieve following standards-  
 

      

                       

       

pH Between               5.5 – 9.0 
Suspended Solids Not exceed          100 mg/l. 
BOD3  Days 27 �c  Not exceed          30 mg/l. 
COD Not exceed           250 mg/l. 
Oil and grease  Not exceed           10 mg/l. 

 

 

TDS Not exceed           2100 mg/l. 
Chlorides   Not exceed           1000 mg/l. 
  
  
  

 

   

                  

                       

           

For other parameters general standards of discharge as  notified under EP Act 1986 shall be applicable. 
 

       

                       

  

3. Sewage Treatment :-  The applicant shall provide comprehensive sewage treatment system as per the proposal submitted 
to the Board and maintain the same properly to achieve following standards- 
 

     

                       

          

pH Between               5.5 – 9.0 
Suspended Solids Not exceed          100 mg/l. 
BOD3  Days 27 �c  Not exceed          30 mg/l. 
COD Not exceed           250 mg/l. 
Oil and grease  Not exceed           10 mg/l. 

 

         

                       

      

 
  

                       

     

Sr   Water Code (Qty in klpd - Kilo Ltr per Day) WC : 56.500 WWG : 
22.800 

Water Source      Remark 

1 Boiler Feed 20.000 2.000 Borewell  
2 Cooling Water 0.500 0.100 Borewell  
3 Domestic Purpose 1.500 0.800 Borewell  
4 Floor / Utensils / Other Washing 10.000 0.900 Borewell  
5 Mnfg Process 25.000 22.000 Borewell  

 

 

 
                       

   

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 
be discharged outside of industry/unit premises. 

 

 

  
 

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 
consent. Facility expansions, production increases or process modifications which result new or increased discharges of 
pollutants must be reported by submission of a fresh consent application for prior permission of the Board 

 

 

  

 

6. Compilation of Monitoring data- 
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 
volume and nature of monitored discharge. 
ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 
the American Public Health Association, New York U.S.A. shall be used. 
iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 
through XGN the same to the Board. 

 

 

  
 

7. Recording of Monitoring Activities & Results- 
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 
Consent.                                           
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 
follows:                                                  
            (i) The date, exact place and time of sampling                                                   
            (ii) The dates on which analysis were performed                                               
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            (iii)Who performed the analysis?                                                                        
            (iv)The analytical techniques or methods used and                                              
            (v)The result of all required analysis                                                                 
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                                                                  
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 
by the applicant or when requested by Central or State Board or the court.  

 
  

 

8. Reporting of Monitoring Results:- 
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 
report on line to the Board. 

 

 

  

 

9. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 

 

 

  
 

10. Limitation of visible floating solids and foam: 
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 

 

 

  
 

11. Disposal of Collected Solid waste/sludge- 
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM) 
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be 
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish, 
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters 
body habitat. 

 

 

  
 

12. Provision for Electric Power Failure- 
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 
conditions of the Consent. 

 

 

  
 

13. Prohibition of By pass system of treatment facilities- 
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 
and conditions of this Consent in prohibited except : 
i. where unavoidable to prevent loss of life or severe property damage, or  
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  

 

 

  
 

14. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 
consent conditions.  
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

      

               

  

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the 
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained 
continuously so as to achieve the level of pollutants to the following standards:- 
 

     

               

   

Name of section Capacity Stack 
height(mtrs)

Fuel Control equipment installed   P.M, SOX, 
NOX(mg/NM3) 

Boiler 10 ton./hr. 30 AGR Bag Filter, Cyclone  100, 80, 80 
  

               

   

2. The applicant shall observe the following fuel pattern: 
 

 

  

Name of Fuel Quantity 
Agro Waste 150 KG/HR. 

  

    

               

    

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 
16/11/09. Some of the parameters are as follows:                                                                                                         
     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                                      
     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  
     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  
     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                
     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  

 

 

  

 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 
premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

 

 

  

 

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 
emission/section/activities. 

 

 

  
 

5. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 
etc. 

 

 

  
 

6. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum 
spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and 
as stated in additional condition 

 

 

  
 

  

  

               

      

(Minimum number of plants to be planted by the unit:-63 ) 
 

   

               

     

 
 

       

               

       

 
  

 

 

 

   

              

   

GENERAL CONDITIONS:  
 

      

              

  

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as 
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping 
site.  If required. 
 

 

              

      

Non Hazardous Solid wastes:-  
 

     

              
    

Type of waste Quantity Disposal 
Scrap/ Plastic packing material wood, card board, gunny begs etc          Sale to authorized party/As Per CPCB. 

MoEF Guide lines / Others. 
 

  

              

 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 
upon the representation of credentials:    
         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 
Board.                                                                                                           
         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 
be kept under the terms and conditions of this Consent.     
         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 
Consent. 
         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     
         e. To sample at reasonable times any discharge or pollutants. 
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3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner / 
partner / directors / proprietor shall immediately apply for the consent with new requisite information. 

 

 

  
 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 
regulations.  

 

 

  

 

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 
unit separately and have to comply separately as per there Act / Rules. 

 

 

  

 

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  
 

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 
date of expiration of this consent/authorisation 

 

 

  

 

8. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 
March on or before 30th September every year to the Board. 

 

 

  

 

9.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 

 

 

  
 

10. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 
or in part during its term for cause including, but not limited to, the following :   
      (a) Violation of any terms and conditions of this Consent.   
      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   
      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  

 

 

  
 

11. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 
necessary action will be initiated against the industry. 

 

 

  
 

  
              

     

Additional condition:- (if any) :- 
 

    

              

       

 
   

 

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air (Prevention & 
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For 
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use 
any outlet for the discharge of effluent and gaseous emission. 
 

 

    

  

For and on behalf of
M.P. Pollution Control Board

 

 

Consent No:AW-90219

NETRAPAL SINGH
Regional Officer(Organic Authentication on AADHAR from UIDAI Server)

TPAV # Y289VI6H5V
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RED-SMALL 
 

                     
    

CCA-Expansion 
 

 

CONSENT NO: *** 
 

            
      

PCB ID: 33238 
 

         
        

 
 

     

                                     

 

 
 
NO: /MPPCB/GWR 

 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. Sakshi Food Products, 
 

      

                                     

          

Vill. Dhanela, AB Road, Morena,  
Kaushal Goyal, Vill. Dhanela, AB Road, Morena 
 

      

                                     

   

Subject:  
 

 

Grant of Consent to Operate  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under section 21 
of the Air (Prevention & Control of Pollution) Act,1981 
 

 

                                     

   

Ref:  
 

 

Your Consent to Operate Application Receipt No. 956464 Dt. 28/04/2020 and last communication received on 
Dt.30/12/2019 
 

 

                                     

   

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein. 
The M. P. Pollution Control Board has agreed to grant consent up to 30/09/2021, subject to the fulfillment of the terms & conditions, 
enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

Vill. Dhanela, AB Road, Morena, Kaushal Goyal, Vill. Dhanela, AB Road, Morena 
 

    

                  
                                     
    

b. The capital investment in lakhs: 
 

                   
     

Rs. 448 
 

              

                                 
                                     
    

c. Product & Production Capacity: 
 

                 

                                     
       

Product  Qty / year 
Caramel Color 1500.000 M.T (One Thousand Five Hundred Metric Ton) 
Flavoured Concentrate/Drinks 50.000 M.T (Fifty Metric Ton) 
Fruit Cuts 3000.000 M.T (Three Thousand Metric Ton) 
Invert Syrup 3000.000 M.T (Three Thousand Metric Ton) 

 

 

 

        

                                     

      

Note:-  For any change in above industry shall obtain fresh consent from the board.  
 

  

                                     

     

The Validity of the consent is up to 30/09/2021 and has to be renewed before expiry of consent validity. Online application through 
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 
* Conditions under Air Act 
 
* General conditions  
 

          

Consent No:AW-75848Outward No:15515,18/05/2020

NETRAPAL SINGH
Regional Officer

e-Signed On 18/05/2020 18:32:38
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # 45WN3NH3D9
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                       

    

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 22.000 KL/day, and the daily quantity of sewage 
at out fall of the unit shall not exceed 0.800 KL/day 
 

    

                       

 

2. Trade Effluent Treatment:- 
 The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and 
maintain the same properly to achieve following standards-  
 

      

                       

       

pH Between               5.5 – 9.0 
Suspended Solids Not exceed          100 mg/l. 
BOD3  Days 27 �c  Not exceed          30 mg/l. 
COD Not exceed           250 mg/l. 
Oil and grease  Not exceed           10 mg/l. 

 

 

TDS Not exceed           2100 mg/l. 
Chlorides   Not exceed           1000 mg/l. 
  
  
  

 

   

                  

                       

           

For other parameters general standards of discharge as  notified under EP Act 1986 shall be applicable. 
 

       

                       

  

3. Sewage Treatment :-  The applicant shall provide comprehensive sewage treatment system as per the proposal submitted 
to the Board and maintain the same properly to achieve following standards- 
 

     

                       

          

pH Between               5.5 – 9.0 
Suspended Solids Not exceed          100 mg/l. 
BOD3  Days 27 �c  Not exceed          30 mg/l. 
COD Not exceed           250 mg/l. 
Oil and grease  Not exceed           10 mg/l. 

 

         

                       

      

 
  

                       

     

Sr   Water Code (Qty in klpd - Kilo Ltr per Day) WC : 56.500 WWG : 
22.800 

Water Source     Remark 

1 Boiler Feed 20.000 2.000 Borewell  
2 Cooling Water 0.500 0.100 Borewell  
3 Domestic Purpose 1.500 0.800 Borewell  
4 Floor / Utensils Washing 10.000 0.900 Borewell  
5 Mnfg Process 25.000 22.000 Borewell  

 

 

 
                       

   

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 
be discharged outside of industry/unit premises. 

 

 

  
 

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 
consent. Facility expansions, production increases or process modifications which result new or increased discharges of 
pollutants must be reported by submission of a fresh consent application for prior permission of the Board 

 

 

  

 

6. Compilation of Monitoring data- 
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 
volume and nature of monitored discharge. 
ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 
the American Public Health Association, New York U.S.A. shall be used. 
iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 
through XGN the same to the Board. 

 

 

  
 

7. Recording of Monitoring Activities & Results- 
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 
Consent.                                           
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 
follows:                                                  
            (i) The date, exact place and time of sampling                                                   
            (ii) The dates on which analysis were performed                                               
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            (iii)Who performed the analysis?                                                                        
            (iv)The analytical techniques or methods used and                                              
            (v)The result of all required analysis                                                                 
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                              
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 
by the applicant or when requested by Central or State Board or the court.  

 
  

 

8. Reporting of Monitoring Results:- 
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 
report on line to the Board. 

 

 

  

 

9. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 

 

 

  
 

10. Limitation of visible floating solids and foam: 
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 

 

 

  
 

11. Disposal of Collected Solid waste/sludge- 
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM) 
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be 
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish, 
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters 
body habitat. 

 

 

  
 

12. Provision for Electric Power Failure- 
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 
conditions of the Consent. 

 

 

  
 

13. Prohibition of By pass system of treatment facilities- 
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 
and conditions of this Consent in prohibited except : 
i. where unavoidable to prevent loss of life or severe property damage, or  
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  

 

 

  
 

14. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 
consent conditions.  
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

     

             

  

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the 
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained 
continuously so as to achieve the level of pollutants to the following standards:- 
 

    

             

   

Name of section Capacity Stack 
height(mtrs)

Fuel Control equipment to be installed   P.M, SOX, 
NOX(mg/NM3) 

Boiler 10 ton./hr. 30 AGR Cyclone , Bag Filter 100,80,80 
  

             

   

2. The applicant shall observe the following fuel pattern: 
 

 

  

Name of Fuel Quantity 
Agro Waste 150 KG/HR. 

  

   

             

    

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 
16/11/09. Some of the parameters are as follows:                                                                                                         
     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                                      
     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  
     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  
     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                
     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  

 

 

  

 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 
premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

 

 

  

 

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 
emission/section/activities. 

 

 

  
 

5. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 
etc. 

 

 

  
 

6. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum 
spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and 
as stated in additional condition 

 

 

  
 

  

  

             

     

 
 

      

         

 

 
               

   

GENERAL CONDITIONS:  
 

      

              

  

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as 
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping 
site.  If required. 
 

 

              

      

Non Hazardous Solid wastes:-  
 

     

              
    

Type of waste Quantity Disposal 
Scrap/ Plastic packing material wood, card board, gunny begs etc          Sale to authorized party/As Per CPCB. 

MoEF Guide lines / Others. 
 

  

              

 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 
upon the representation of credentials:    
         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 
Board.                                                                                                           
         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 
be kept under the terms and conditions of this Consent.     
         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 
Consent. 
         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     
         e. To sample at reasonable times any discharge or pollutants. 

 

 

  
 

3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 
Owner/partner/Directors/proprietor should immediately apply for the same. 
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4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 
regulations.  

 

 

  
 

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 
unit separately and have to comply separately as per there Act / Rules. 

 

 

  
 

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  
 

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 
date of expiration of this consent/authorisation 

 

 

  
 

8. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 
March on or before 30th September every year to the Board. 

 

 

  

 

9.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 

 

 

  

 

10. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 
or in part during its term for cause including, but not limited to, the following :   
      (a) Violation of any terms and conditions of this Consent.   
      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   
      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  

 

 

  

 

11. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 
necessary action will be initiated against the industry. 

 

 

  
 

  
              

     

Additional condition:- (if any) :- 
 

    

              

       

 
   

  

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air (Prevention & 
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For 
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use 
any outlet for the discharge of effluent and gaseous emission. 
 

   

       

   

For and on behalf of
M.P. Pollution Control Board
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NETRAPAL SINGH
Regional Officer

e-Signed On 18/05/2020 18:32:38
(Organic Authentication on AADHAR from UIDAI Server)
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RED-SMALL 
 

                     
    

CCA-Renewal 
 

 

CONSENT NO: *** 
 

            
      

PCB ID: 33238 
 

         
        

 
 

     

                                     

 

 
 
NO: /MPPCB/GWR 

 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. Sakshi Food Products, 
 

      

                                     

          

Vill. Dhanela, AB Road, Morena,  
Kaushal Goyal, Vill. Dhanela, AB Road, Morena 
 
 

      

                                     

   

Subject:  
 

 

Grant of Consent to Operate  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under section 21 
of the Air (Prevention & Control of Pollution) Act,1981 
 

 

                                     

   

Ref:  
 

 

Your Consent to Operate Application Receipt No. 913665 Dt. 25/11/2019 and last communication received on 
Dt.07/11/2019 
 

 

                                     

   

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein. 
The M. P. Pollution Control Board has agreed to grant consent up to 30/09/2020, subject to the fulfillment of the terms & conditions, 
enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

Vill. Dhanela, AB Road, Morena 
 

    

                  
                                     
    

b. The capital investment in lakhs: 
 

                   
     

Rs. 448 
 

              

                                 
                                     
    

c. Product & Production Capacity: 
 

                 

                                     
       

 
 

 

        

                                     

      

Product  Qty / year 
Caramel Color 800.000 M.T (Eight Hundred Metric Ton) 
Emulsifier 50.000 M.T   (Fifty Metric Ton) 
Flavoured Concentrate/Drinks 50.000 M.T   (Fifty Metric Ton) 
Invert Syrup 1200.000 M.T (One Thousand Two Hundred Metric Ton) 

 
Note:-  For any change in above industry shall obtain fresh consent from the board.  
 

  

                                     

     

The Validity of the consent is up to 30/09/2020 and has to be renewed before expiry of consent validity. Online application through 
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 
* Conditions under Air Act 
* General conditions  
 

          

Consent No:AW-72284Outward No:15140,19/12/2019

NETRAPAL SINGH
Regional Officer

e-Signed On 19/12/2019 21:31:38
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # 4849RO73JU
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                       

    

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 22.000 KL/day, and the daily quantity of sewage 
at out fall of the unit shall not exceed 0.800 KL/day 
 

    

                       

 

2. Trade Effluent Treatment:- 
 The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and 
maintain the same properly to achieve following standards-  
 

      

                       

       

pH Between               5.5 – 9.0 
Suspended Solids Not exceed          100 mg/l. 
BOD3  Days 27 �c  Not exceed          30 mg/l. 
COD Not exceed           250 mg/l. 
Oil and grease  Not exceed           10 mg/l. 

 

 

TDS Not exceed           2100 mg/l. 
Chlorides   Not exceed           1000 mg/l. 
  
  
  

 

   

                  
                       

           

For other parameters general standards of discharge as  notified under EP Act 1986 shall be applicable. 
 

       

                       

  

3. Sewage Treatment :-  The applicant shall provide comprehensive sewage treatment system as per the proposal submitted 
to the Board and maintain the same properly to achieve following standards- 
 

     

                       

          

pH Between               5.5 – 9.0 
Suspended Solids Not exceed          100 mg/l. 
BOD3  Days 27 �c  Not exceed          30 mg/l. 
COD Not exceed           250 mg/l. 
Oil and grease  Not exceed           10 mg/l. 

 

         

                       

      

 
                         

     

Sr   Water Code (Qty in klpd - Kilo Ltr per Day) WC : 56.500 WWG : 
22.800 

Water Source     Remark 

1 Boiler Feed 20.000 2.000 Borewell  
2 Cooling Water 0.500 0.100 Borewell  
3 Domestic Purpose 1.500 0.800 Borewell  
4 Floor / Utensils Washing 10.000 0.900 Borewell  
5 Mnfg Process 25.000 22.000 Borewell  

 

 

 
                       

   

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 
be discharged outside of industry/unit premises. 

 

 

  
 

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 
consent. Facility expansions, production increases or process modifications which result new or increased discharges of 
pollutants must be reported by submission of a fresh consent application for prior permission of the Board 

 

 

  
 

6. Compilation of Monitoring data- 
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 
volume and nature of monitored discharge. 
ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 
the American Public Health Association, New York U.S.A. shall be used. 
iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 
through XGN the same to the Board. 

 

 

  
 

7. Recording of Monitoring Activities & Results- 
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 
Consent.                                           
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 
follows:                                                  
            (i) The date, exact place and time of sampling                                                   
            (ii) The dates on which analysis were performed                                               
            (iii)Who performed the analysis?                                                                        
            (iv)The analytical techniques or methods used and                                              
            (v)The result of all required analysis    
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iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                                                      
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 
by the applicant or when requested by Central or State Board or the court.  

 
  
 

8. Reporting of Monitoring Results:- 
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 
report on line to the Board. 

 

 

  
 

9. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 

 

 

  
 

10. Limitation of visible floating solids and foam: 
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 

 

 

  
 

11. Disposal of Collected Solid waste/sludge- 
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM) 
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be 
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish, 
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters 
body habitat. 

 

 

  
 

12. Provision for Electric Power Failure- 
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 
conditions of the Consent. 

 

 

  
 

13. Prohibition of By pass system of treatment facilities- 
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 
and conditions of this Consent in prohibited except : 
i. where unavoidable to prevent loss of life or severe property damage, or  
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  

 

 

  
 

14. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 
consent conditions.  
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

     

             

  

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the 
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained 
continuously so as to achieve the level of pollutants to the following standards:- 
 

    

             

   

Name of section Capacity Stack 
height(mtrs)

Fuel Control equipment to be installed  P.M, SOX, NOX(mg/NM3) 

Boiler 10 ton./hr. 30 AGR Cyclone , 100,  80, 80 
  

             

     
 

   
             

    

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 
16/11/09. Some of the parameters are as follows:                                                                                                         
     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                                      
     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  
     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  
     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                
     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  

 

 

  
 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 
premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

 

 

  
 

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 
emission/section/activities. 

 

 

  

 

5. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 
etc. 

 

 

  
 

6. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum 
spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and 
as stated in additional condition 

 

 

  
 

  

  

             

             

 

 

 
              

   

GENERAL CONDITIONS:  
 

      

             

  

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as 
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping 
site.  If required. 
 

 

             

     

Non Hazardous Solid wastes:-  
 

     

             
    

Type of waste Quantity Disposal 
Scrap/ Plastic packing material wood, card board, gunny begs etc          Sale to authorized party/As Per CPCB. 

MoEF Guide lines / Others. 
 

  

             

 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 
upon the representation of credentials:    
         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 
Board.                                                                                                           
         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 
be kept under the terms and conditions of this Consent.     
         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 
Consent. 
         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     
         e. To sample at reasonable times any discharge or pollutants. 

 

 

  
 

3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 
Owner/partner/Directors/proprietor should immediately apply for the same. 

 

 

  
 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 
regulations.  
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5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 
unit separately and have to comply separately as per there Act / Rules. 

 

 

  
 

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 
date of expiration of this consent/authorisation 

 

 

  
 

8. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 
March on or before 30th September every year to the Board. 

 

 

  
 

9.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 

 

 

  

 

10. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 
or in part during its term for cause including, but not limited to, the following :   
      (a) Violation of any terms and conditions of this Consent.   
      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   
      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  

 

 

  
 

11. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 
necessary action will be initiated against the industry. 

 

 

  

                

    

Additional condition:- (if any) :- 
 

    

             

      

 
   

  

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air (Prevention & 
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For 
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use 
any outlet for the discharge of effluent and gaseous emission. 
 

   

       

   

For and on behalf of
M.P. Pollution Control Board
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CTE-Expansion 
 

 

CONSENT NO: *** 
 

       
                  

PCB ID: 33238 
 

 
   

RED-SMALL 
 

    

                                  

                        

Dated: 09/09/2019
 

  
 

NO: /MPPCB/GWR 
 

    

                                  

   

To,  
 

                          

         

M/s. Sakshi Food Products, 
 

        

                                  

         

Vill. Dhanela, AB Road, Morena, Kaushal Goyal, Vill. Dhanela, AB Road, Morena, 
Dist : Morena, Tal : Morena, SIDC : Not In SIDC 
 

        

                                  

   

Subject:  
 

 

Grant of Consent to Establish  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under section 21 
of the Air (Prevention & Control of Pollution) Act,1981 
 

   

                                  

   

Ref:  
 

 

Your Consent to Establish Application Receipt No. 859100 Dt. 22/08/2019 and last communication received on 
Dt.29/07/2019 
 

   

                                  

   

   Without prejudice to the powers of this Board  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under 
section 21 of the Air (Prevention & Control of Pollution) Act,1981 and without reducing your responsibilities under the said Acts in 
any way, this is to inform you that this Board grants Consent to Establish for setting up of an industrial plant/activities at Kaushal 
Goyal, Vill. Dhanela, AB Road, Morena Vill. Dhanela, AB Road, Morena, Dhanela, Morena, Morena, Phone No. 9644062689 
 

   

                                  

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

    

                                  

    

a. Location:  
 

 

Vill. Dhanela, AB Road, Morena, Kaushal Goyal, Vill. Dhanela, AB Road, Morena Vill. Dhanela, AB Road, 
Morena, Dhanela, Morena, Morena, Contact No. 9644062689 
 

     

                  

                                  
                  

Rs. 448 
 

             
    

b. The capital investment in lakhs: 
 

              

                                  

    

c. Product & Production Capacity: 
 

               

                                  
                  
                                  

     

Product  Qty / year 
Caramel Color 1500.000 M.T (One Thousand Five Hundred Metric Ton) 
Flavoured Concentrate/Drinks 50.000 M.T (Fifty Metric Ton) 
Fruit Cuts 3000.000 M.T (Thirty Thousand Metric Ton) 
Invert Syrup 3000.000 M.T(Thirty Thousand Metric Ton) 

        
The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned above.  
For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before the 
expected date of commissioning of your industry.  The applicant shall not operate the unit without obtaining consent for 
operation from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous emission. 
 

    

                                  

    

Enclosures:- 
 

                    

       

* Conditions under Water Act 
* Conditions under Air Act 
* General conditions  
 

              

Consent No:CTE-69311Outward No:14844,11/09/2019

NETRAPAL SINGH
Regional Officer

e-Signed On 11/09/2019 21:07:31
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # 73POSE4E1Y
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

       

                         

    

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 22.000 KL/day, and the daily quantity of sewage 
at out fall of the unit shall not exceed 0.800 KL/day 
 

     

                         

 

2. Trade Effluent Treatment:- 
 The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and 
maintain the same properly to achieve following standards-  
 

       

                         

       

pH Between               5.5 – 9.0 
Suspended Solids Not exceed          100 mg/l. 
BOD 3 Days 270C Not exceed          30 mg/l. 
COD Not exceed           250 mg/l. 
Oil and grease  Not exceed           10 mg/l. 

 

 

TDS Not exceed           2100 mg/l. 
Chlorides   Not exceed           1000 mg/l. 
  
  
  

 

    

                  

                         

            

For other parameters general standards of discharge as  notified under EP Act 1986 shall be applicable. 
 

        

                         

  

3. Sewage Treatment :-  The applicant shall provide comprehensive sewage treatment system as per the proposal submitted 
to the Board and maintain the same properly to achieve following standards- 
 

      

                         

           

pH Between               5.5 – 9.0 
Suspended Solids Not exceed          100 mg/l. 
BOD 3 Days 270C Not exceed          30 mg/l. 
COD Not exceed           250 mg/l. 
Oil and grease  Not exceed           10 mg/l. 

 

         

                         

        

 
  

 

                         

         

Sr   Water Code (Qty in klpd - Kilo Ltr per Day) WC : 56.500 WWG : 
22.800 

Water Source      Remark 

1 Boiler Feed 20.000 2.000 Borewell  
2 Cooling Water 0.500 0.100 Borewell  
3 Domestic Purpose 1.500 0.800 Borewell  
4 Floor / Utensils Washing 10.000 0.900 Borewell  
5 Mnfg Process 25.000 22.000 Borewell  

 

 

 
                         

     

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 
be discharged outside of industry/unit premises. 

 

 

  

 

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 
consent. Facility expansions, production increases or process modifications which result new or increased discharges of 
pollutants must be reported by submission of a fresh consent application for prior permission of the Board 

 

 

  

 

6. Compilation of Monitoring data- 
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 
volume and nature of monitored discharge. 
ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 
the American Public Health Association, New York U.S.A. shall be used. 
iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 
through XGN the same to the Board. 

 

 

  
 

7. Recording of Monitoring Activities & Results- 
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 
Consent.                                           
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 
follows:                                                  
            (i) The date, exact place and time of sampling                                                   
            (ii) The dates on which analysis were performed                                               
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            (iii)Who performed the analysis?                                                                        
            (iv)The analytical techniques or methods used and                                              
            (v)The result of all required analysis                                                                 
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                                                                  
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of 
pollutants by the applicant or when requested by Central or State Board or the court.  

 
  

 

8. Reporting of Monitoring Results:- 
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 
report on line to the Board. 

 

 

  

 

9. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 

 

 

  
 

10. Limitation of visible floating solids and foam: 
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 

 

 

  
 

11. Disposal of Collected Solid waste/sludge- 
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM) 
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be 
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish, 
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters 
body habitat. 

 

 

  
 

12. Provision for Electric Power Failure- 
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 
conditions of the Consent. 

 

 

  
 

13. Prohibition of By pass system of treatment facilities- 
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 
and conditions of this Consent in prohibited except : 
i. where unavoidable to prevent loss of life or severe property damage, or  
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  

 

 

  
 

14. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 
consent conditions.  

 

 

  
 

  
                         

      

Additional Water condition:- (if any) :- 
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

     

             

  

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal 
submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so as to 
achieve the level of pollutants to the following standards:- 
 

  

             

    

Name of section Capacity Stack 
height(mtrs)

Fuel Control equipment to be installed   P.M, SOX, 
NOX(mg/NM3) 

Boiler 10 ton./hr. 30 AGR Cyclone , Bag Filter 150,100,50 
  

             

    

2. The applicant shall observe the following fuel pattern: 
 

 

  

Name of Fuel Quantity 
Agro Waste 150 KG/HR. 

  

    

             

   

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 
16/11/09. Some of the parameters are as follows:                                                                                                         
     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                                      
     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  
     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  
     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                
     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  

 

 

  
 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 
premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

 

 

  

 

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 
emission/section/activities. 

 

 

  

 

5. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, 
spillages etc. 

 

 

  
 

6. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum 
spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions 
and as stated in additional condition 

 

 

  
 

  

   

             

     

Additional Air condition:- (if any) 
:- 
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GENERAL CONDITIONS:  
 

  

     
 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 
upon the representation of credentials:    
         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 
Board.                                                                                                           
         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 
be kept under the terms and conditions of this Consent.     
         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 
Consent. 
         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     
         e. To sample at reasonable times any discharge or pollutants. 

 

 

  
 

3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 
Owner/partner/Directors/proprietor should immediately apply for the same. 

 

 

  
 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 
regulations.  

 

 

  
 

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 
unit separately and have to comply separately as per there Act / Rules. 

 

 

  
 

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  
 

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 
date of expiration of this consent/authorisation 

 

 

  
 

8. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 
March on or before 30th September every year to the Board. 

 

 

  

 

9.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 

 

 

  

 

10. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 
or in part during its term for cause including, but not limited to, the following :   
      (a) Violation of any terms and conditions of this Consent.   
      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   
      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  

 

 

  

 

11. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 
necessary action will be initiated against the industry. 

 

 

  
 

  

 

 

   

         

  

Additional condition:- (if any) :- 
 

     

         

   

 
  

  

         

     

For and on behalf of
M.P. Pollution Control Board

 

 

         

 

Consent No:CTE-69311

NETRAPAL SINGH
Regional Officer

e-Signed On 11/09/2019 21:07:31
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # 73POSE4E1Y
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N 
 

 

I 
 

 

C 
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RED-SMALL 
 

                    
    

CCA-Renewal 
 

 

VALIDITY (A/W): 30/09/2019 
 

 

 

CONSENT NO: *** 
 

       
       

PCB ID: 33238 
 

 

                                    

 

NO: /MPPCB/GWR 
 

            

                                    

   

To,  
 

                           

    

The Occupier, 
 

        

                  

                                    

          

M/s. Sakshi Food Products, 
 

        

                                    

          

Vill. Dhanela, AB Road, Morena, Kaushal Goyal, Vill. Dhanela, AB Road, Morena, 
Dist : Morena, Tal : Morena, SIDC : Not In SIDC 
 

        

                                    

   

Subject:  
 

 

Grant of Consent to Operate  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under section 21 
of the Air (Prevention & Control of Pollution) Act,1981 
 

  

                                    

   

Ref:  
 

 

Your Consent to Operate Application Receipt No. 436202 Dt. 17/11/2017 and last communication received on Dt. 
 

  

                                    

   

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein. 
The M. P. Pollution Control Board has agreed to grant consent up to 30/09/2019, subject to the fulfillment of the terms & conditions, 
enclosed with this letter and- 
 

  

                                    

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

   

                                    

    

a. Location:  
 

 

Vill. Dhanela, AB Road, Morena, Kaushal Goyal, Vill. Dhanela, AB Road, Morena Vill. Dhanela, AB Road, 
Morena, Dhanela, Morena, Morena 
 

     

                   

                                    
    

b. The capital investment in lakhs: 
 

                  
     

Rs. 448 
 

             

                                
                                    
    

c. Product & Production Capacity: 
 

                

                                    
       

Product  Production Qty / year 
Caramel Color 800.000 M.T (Eight Hundred Metric Ton) 
Emulsifier 50.000 M.T (Fifty Metric Ton) 
Flavoured Concentrate/Drinks 50.000 M.T (Fifty Metric Ton) 
Invert Syrup 1200.000 M.T (One Thousand Two Hundred Metric Ton) 

  
                                    

      

Note:-  For any change in above industry shall obtain fresh consent from the board.  
 

   

                                    

     

The Validity of the consent is up to 30/09/2019 and has to be renewed before expiry of consent validity. Online application through 
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

    

                                    

    

Enclosures:- 
 

                     

        

* Conditions under Water Act 
* Conditions under Air Act 
 
* General conditions  
 

         

Consent No:AW-51308,Validity:30/09/2019, Outward No:13416,19/01/2018, TPAV # PSMWBMKV52

NETRAPAL SINGH
Regional Officer

e-Signed On 19/01/2018 18:16:18
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # PSMWBMKV52
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                       

    

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 22.000 KL/day, and the daily quantity of sewage 
at out fall of the unit shall not exceed 0.800 KL/day 
 

    

                       

 

2. Trade Effluent Treatment:- 
 The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and 
maintain the same properly to achieve following standards-  
 

      

                       

       

pH Between               5.5 – 9.0 
Suspended Solids Not exceed          100 mg/l. 
BOD 3 Days 270C Not exceed          30 mg/l. 
COD Not exceed           250 mg/l. 
Oil and grease  Not exceed           10 mg/l. 

 

 

TDS Not exceed           2100 mg/l. 
Chlorides   Not exceed           1000 mg/l. 
  
  
  

 

   

                  

                       

           

For other parameters general standards of discharge as  notified under EP Act 1986 shall be applicable. 
 

       

                       

  

3. Sewage Treatment :-  The applicant shall provide comprehensive sewage treatment system as per the proposal submitted 
to the Board and maintain the same properly to achieve following standards- 
 

     

                       

          

pH Between               5.5 – 9.0 
Suspended Solids Not exceed          10 mg/l. 
BOD 3 Days 270C Not exceed          10 mg/l. 
COD Not exceed           250 mg/l. 
Oil and grease  Not exceed           10 mg/l. 

 

         

                       

      

 
  

                       

     

Sr   Water Code (Qty in klpd - Kilo Ltr per Day) WC : 56.500 WWG : 
22.800 

Water Source      Remark 

1 Boiler Feed 20.000 2.000 Borewell  
2 Cooling Water 0.500 0.100 Borewell  
3 Domestic Purpose 1.500 0.800 Borewell  
4 Floor / Utensils Washing 10.000 0.900 Borewell  
5 Mnfg Process 25.000 22.000 Borewell  

 

 

 
                       

   

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 
be discharged outside of industry/unit premises. 

 

 

  
 

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 
consent. Facility expansions, production increases or process modifications which result new or increased discharges of 
pollutants must be reported by submission of a fresh consent application for prior permission of the Board 

 

 

  

 

6. Compilation of Monitoring- 
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 
volume and nature of monitored discharge. 
ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 
the American Public Health Association, New York U.S.A. shall be used. 
iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 
through XGN the same to the Board. 

 

 

  
 

7. Recording of Monitoring- 
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 
Consent.                                           
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 
follows:                                                  
            (i) The date, exact place and time of sampling                                                   
            (ii) The dates on which analysis were performed                                               
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N 
 

 

I 
 

 

C 
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            (iii)Who performed the analysis?                                                                        
            (iv)The analytical techniques or methods used and                                              
            (v)The result of all required analysis                                                                 
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                                                                  
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 
by the applicant or when requested by Central or State Board or the court.  

 
  

 

8. Reporting of Monitoring Results:- 
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 
report on line to the Board. 

 

 

  

 

9. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 

 

 

  
 

10. Limitation of visible floating solids and foam: 
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 

 

 

  
 

11. Disposal of Collected Solid- 
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazd & other waste Rules 2016. 
And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such 
a manner as to prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other 
animal collected or trapped as a result of intake water screening or treatment may be returned to eaters body habitat. 

 

 

  
 

12. Provision for Electric Power Failure- 
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 
conditions of the Consent. 

 

 

  
 

13. Prohibition of By pass system- 
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 
and conditions of this Consent in prohibited except : 
i. where unavoidable to prevent loss of life or severe property damage, or  
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  

 

 

  
 

14. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 
consent conditions.  

 

 

  
 

  
                       

        

Additional Water condition:- (if any) :- 
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

     

             

  

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the 
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained 
continuously so as to achieve the level of pollutants to the following standards:- 
 

    

             

   

Name of section Capacity Stack 
height(mtrs)

Fuel Control equipment to be installed   P.M, SOX, 
NOX(mg/NM3) 

Boiler 10 ton./hr. 30 AGR Cyclone  150,100,50 
  

             

   

2. The applicant shall observe the following fuel pattern: 
 

 

  

Name of Fuel Quantity 
Agro Waste 150 KG/HR. 

  

   

             

    

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 
16/11/09. Some of the parameters are as follows:                                                                                                         
     a. Particulate Matter (less than 10 micron) - 100 µg/m3 (PM10 µg/m3  24 hrs. basis)                                                                      
     b. Particulate Matter (less than 2.5 micron) - 60 µg/m3  (PM2.5 µg/m3  24 hrs. basis)  
     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m3                                  
     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m3                                
     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m3                                  

 

 

  

 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 
premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

 

 

  

 

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 
emission/section/activities. 

 

 

  
 

5. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 
etc. 

 

 

  
 

6. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum 
spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and 
as stated in additional condition 

 

 

  
 

  

  

             

     

Additional Air condition:- (if any) :- 
 

      

             

      

 
  

 

 

 

   

              

   

GENERAL CONDITIONS:  
 

      

              

  

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as 
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping 
site.  If required. 
 

 

              

      

Non Hazardous Solid wastes:-  
 

     

              
    

Type of waste Quantity Disposal 
Scrap/ Plastic packing material wood, card board, gunny begs etc          Sale to authorized party/As Per CPCB. 

MoEF Guide lines / Others. 
 

  

              

 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 
upon the representation of credentials:    
         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 
Board.                                                                                                           
         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 
be kept under the terms and conditions of this Consent.     
         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 
Consent. 
         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     
         e. To sample at reasonable times any discharge or pollutants. 
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3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 
Owner/partner/Directors/proprietor should immediately apply for the same. 

 

 

  
 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 
regulations.  

 

 

  

 

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 
unit separately and have to comply separately as per there Act / Rules. 

 

 

  

 

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  
 

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 
date of expiration of this consent/authorisation 

 

 

  

 

8. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 
March on or before 30th September every year to the Board. 

 

 

  

 

9.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 

 

 

  
 

10. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 
or in part during its term for cause including, but not limited to, the following :   
      (a) Violation of any terms and conditions of this Consent.   
      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   
      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  

 

 

  
 

11. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 
necessary action will be initiated against the industry. 

 

 

  
 

  
              

     

Additional condition:- (if any) :- 
 

    

              

       

 
   

     

 

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air (Prevention & 
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For 
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use 
any outlet for the discharge of effluent and gaseous emission. 
 

 

     

  

For and on behalf of
M.P. Pollution Control Board

 
     
   

     

  

( Regional Officer )
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RED-SMALL 
 

                    
    

CCA-Renewal 
 

 

VALIDITY (A/W): 30/09/2017 
 

 

 

CONSENT NO: *** 
 

       
       

PCB ID: 33238 
 

 

                                    

 

NO: /MPPCB/GWR 
 

            

                                    

   

To,  
 

                           

    

The Occupier, 
 

        

                  

                                    

          

M/s. Sakshi Food Products, 
 

        

                                    

          

Vill. Dhanela, AB Road, Morena, Kaushal Goyal, Vill. Dhanela, AB Road, Morena, 
Dist : Morena, Tal : Morena, SIDC : Not In SIDC 
 

        

                                    

   

Subject:  
 

 

Grant of Consent to Operate  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under section 21 
of the Air (Prevention & Control of Pollution) Act,1981 
 

  

                                    

   

Ref:  
 

 

Your Consent to Operate Application Receipt No. 252818 Dt. 17/09/2016 and last communication received on 
Dt.16/09/2016 
 

  

                                    

   

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein. 
The M. P. Pollution Control Board has agreed to grant consent up to 30/09/2017, subject to the fulfillment of the terms & conditions, 
enclosed with this letter and- 
 

  

                                    

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

   

                                    

    

a. Location:  
 

 

Vill. Dhanela, AB Road, Morena, Kaushal Goyal, Vill. Dhanela, AB Road, Morena Vill. Dhanela, AB Road, 
Morena, Dhanela, Morena, Morena 
 

     

                   

                                    
                   

Rs. 448 
 

             
    

b. The capital investment in lakhs: 
 

              

                                    

    

c. Product & Production Capacity: 
 

                

                                    
       

Product  Production Qty / year 
Caramel Color 800.000 M.T (Eight Hundred Metric Ton) 
Emulsifier 50.000 M.T (Fifty Metric Ton) 
Flavoured Concentrate/Drinks 50.000 M.T (Fifty Metric Ton) 
Invert Syrup 1200.000 M.T (One Thousand Two Hundred Metric Ton) 

  
                                    

      

Note:-  For any change in above industry shall obtain fresh consent from the board.  
 

   

                                    

     

The Validity of the consent is up to 30/09/2017 and has to be renewed before expiry of consent validity. Online application through 
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

    

                                    

    

Enclosures:- 
 

                     

        

* Conditions under Water Act 
* Conditions under Air Act 
 
* General conditions  
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                       

    

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 22.000 KL/day, and the daily quantity of sewage 
at out fall of the unit shall not exceed 0.800 KL/day 
 

    

                       

 

2. Trade Effluent Treatment:- 
 The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and 
maintain the same properly to achieve following standards-  
 

      

                       

       

pH Between               5.5 – 9.0 
Suspended Solids Not exceed          100 mg/l. 
BOD 3 Days 270C Not exceed          30 mg/l. 
COD Not exceed           250 mg/l. 
Oil and grease  Not exceed           10 mg/l. 

 

 

TDS Not exceed           2100 mg/l. 
Chlorides   Not exceed           1000 mg/l. 
  
  
  

 

   

                  

                       

           

For other parameters general standards of discharge as  notified under EP Act 1986 shall be applicable. 
 

       

                       

  

3. Sewage Treatment :-  The applicant shall provide comprehensive sewage treatment system as per the proposal submitted 
to the Board and maintain the same properly to achieve following standards- 
 

     

                       

          

pH Between               5.5 – 9.0 
Suspended Solids Not exceed          10 mg/l. 
BOD 3 Days 270C Not exceed          10 mg/l. 
COD Not exceed           250 mg/l. 
Oil and grease  Not exceed           10 mg/l. 

 

         

                       

      

 
  

                       

     

Sr   Water Code (Qty in klpd - Kilo Ltr per Day) WC : 56.500 WWG : 
22.800 

Water Source      Remark 

1 Boiler Feed 20.000 2.000 Borewell  
2 Cooling Water 0.500 0.100 Borewell  
3 Domestic Purpose 1.500 0.800 Borewell  
4 Floor / Utensils Washing 10.000 0.900 Borewell  
5 Mnfg Process 25.000 22.000 Borewell  

 

 

 
                       

   

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 
be discharged outside of industry/unit premises. 

 

 

  
 

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 
consent. Facility expansions, production increases or process modifications which result new or increased discharges of 
pollutants must be reported by submission of a fresh consent application for prior permission of the Board 

 

 

  

 

6. Compilation of Monitoring- 
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 
volume and nature of monitored discharge. 
ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 
the American Public Health Association, New York U.S.A. shall be used. 
iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 
through XGN the same to the Board. 

 

 

  
 

7. Recording of Monitoring- 
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 
Consent.                                           
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 
follows:                                                  
            (i) The date, exact place and time of sampling                                                   
            (ii) The dates on which analysis were performed                                               
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            (iii)Who performed the analysis?                                                                        
            (iv)The analytical techniques or methods used and                                              
            (v)The result of all required analysis                                                                 
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                                     
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 
by the applicant or when requested by Central or State Board or the court.  

 
  

 

8. Reporting of Monitoring Results:- 
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 
report on line to the Board. 

 

 

  

 

9. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 

 

 

  
 

10. Limitation of visible floating solids and foam: 
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 

 

 

  
 

11. Disposal of Collected Solid- 
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazd & other waste Rules 2016. 
And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such 
a manner as to prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other 
animal collected or trapped as a result of intake water screening or treatment may be returned to eaters body habitat. 

 

 

  
 

12. Provision for Electric Power Failure- 
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 
conditions of the Consent. 

 

 

  
 

13. Prohibition of By pass system- 
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 
and conditions of this Consent in prohibited except : 
i. where unavoidable to prevent loss of life or severe property damage, or  
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  

 

 

  
 

14. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 
consent conditions.  

 

 

  
 

  
                       

        

Additional Water condition:- (if any) :- 
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

     

             

  

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the 
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained 
continuously so as to achieve the level of pollutants to the following standards:- 
 

    

             

   

Name of section Capacity Stack 
height(mtrs)

Fuel Control equipment to be installed   P.M, SOX, 
NOX(mg/NM3) 

Boiler 10 ton./hr. 30 AGR Cyclone , 150,100,50 
  

             

   

2. The applicant shall observe the following fuel pattern: 
 

 

  

Name of Fuel Quantity 
Agro Waste 150 KG/HR. 

  

   

             

    

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 
16/11/09. Some of the parameters are as follows:                                                                                                         
     a. Particulate Matter (less than 10 micron) - 100 µg/m3 (PM10 µg/m3  24 hrs. basis)                                                                      
     b. Particulate Matter (less than 2.5 micron) - 60 µg/m3  (PM2.5 µg/m3  24 hrs. basis)  
     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m3                                  
     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m3                                
     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m3                                  

 

 

  

 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 
premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

 

 

  

 

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 
emission/section/activities. 

 

 

  
 

5. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 
etc. 

 

 

  
 

6. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum 
spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and 
as stated in additional condition 

 

 

  
 

  

  

             

     

Additional Air condition:- (if any) :- 
 

      

             

      

 
  

 

 

 

   

              

   

GENERAL CONDITIONS:  
 

      

              

  

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as 
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping 
site.  If required. 
 

 

              

      

Non Hazardous Solid wastes:-  
 

     

              
    

Type of waste Quantity Disposal 
Scrap/ Plastic packing material wood, card board, gunny begs etc          Sale to authorized party/As Per CPCB. 

MoEF Guide lines / Others. 
 

  

              

 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 
upon the representation of credentials:    
         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 
Board.                                                                                                           
         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 
be kept under the terms and conditions of this Consent.     
         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 
Consent. 
         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     
         e. To sample at reasonable times any discharge or pollutants. 
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3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 
Owner/partner/Directors/proprietor should immediately apply for the same. 

 

 

  
 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 
regulations.  

 

 

  

 

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 
unit separately and have to comply separately as per there Act / Rules. 

 

 

  

 

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  
 

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 
date of expiration of this consent/authorisation 

 

 

  

 

8. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 
March on or before 30th September every year to the Board. 

 

 

  

 

9.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 

 

 

  
 

10. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 
or in part during its term for cause including, but not limited to, the following :   
      (a) Violation of any terms and conditions of this Consent.   
      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   
      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  

 

 

  
 

11. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 
necessary action will be initiated against the industry. 

 

 

  
 

  
              

     

Additional condition:- (if any) :- 
 

    

              

       

 
   

     

 

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air (Prevention & 
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For 
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use 
any outlet for the discharge of effluent and gaseous emission. 
 

 

     

  

For and on behalf of
M.P. Pollution Control Board

 
     
   

     

  

( Regional Officer )
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GhHjs/386657 /$. d, si, /2023 

Gst �j: 386657 
SRE SNT R: 9928002100000207 

180909728 

sambal.np.gov.in/EPOMIPages/AnugrahPOle_Paymont_Order.aspx?PID=Mzg2NjU3 

Ramkhtyar 
GURJAR 

rafeu 

-YTAH ATRT (TO BE DIGITALLY SIGNED) 

H HI os: 105467 
Sfsc 3T.Q5. S: PUNB0971700 

faaru 

02/09/2023 30/08/2023 (Gc-I 

Hcos HAIYT OS: 101995 

4TGIH 34TGI fA0F: 02 Sep 2023 
fic: 02/09/2023 

MANJESH 

Print 

fai: 02/09/2023 

400000.00 

|400000.00/-| 

YTaA TRT : 400000.00/ 
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Jhs386527/$.. 3. /2023 

T3T aHi: 386527 

síac 34T3T HAT: 9928002100000207 

3JT.4. 

gturet 

NIC 

192706955 
Girraj 
Singh 

$-HTGToT HT¢er (TO BE DIGITALLY SIGNED) 

ArfA HrYIYo HS: 106027 
fat HTS.5.VA. Fs: PUNB0971700 

01/09/2023 
Hes faaih- 30/08/2023 415 HRIUGI 

Hhstr HeUTgA S: 100237 

HOGT 3TT elH: 01 Sep 2023 
i: 01/09/2023 

ATÉ.U6.TH. 

SHYAMMOHAN 

: 01/09/2023 

Print 

(9630205935) 

uf (5) 

400000.00 

Balvant Singh Nalwaya (dd 

400000.00/ 

HUl UÍRr:400000.00/ 
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hH5/386526/$.t. 3i. /2023 

go3 GH0A: 386526 
$fac 31h13T da: 9928002100000207 

1 

NIC 

154537142 Rajesh 
Singh 

$-9TA HTÈer (TO BE DIGITALLY SIGNED) 

r HCUIYT HE: 108577 

01/09/2023 
Hey feich- 30/08/2023 

Ahstt IYT 3: 101522 

3oTTGT 3TZr oi5: 01 Sep 2023 

fis: 01/09/2023 

KOMESH 

fis: 01/09/2023 

Print 

(9630205935) 

Trfer (5) 

400000.00 

|400000.00/-| 

TATT Trfar : 400000.00/ 

Balvant Singh Nalwaya (Gdd AR 

sfac 3T.v5, UH, s: PUNBO971700 
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o./Ll-2/44.l/ 

sh. 

1 

2 

/ 2023 /i 

H1F-ZHRT ya t 40 

ya 34 

-00 

4.00 E 

4.00 TI 

04.00 

CM-sahayata-1 179 
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qTqiaq : sq riqrrrfi, sMfF'ro
qq -og qhe Gfrfr-s d qtri 

,
qifi qrrq , gglq , .qlft.q1 Tq q-{f, qq[q I

q1E r. 0751-23801 rsr d. t-d , ddlhssw*$icrSrnp .sov.ln80. 2455

943 12023 Gwalior, Dated : 22.09.2423
$,

NO

To,
The Regional Officer,
MPPCB Gwalior

Sub
Ref.

The subnission of report to hon'ble NGT Bench Bhopal

The Collector and District Magistrate Morena 's letter no.-steno/ADM

/I{GT/202 3 I 9337 dated I8l 09 I 2023

p.,rr.rurfthe order of hon'ble collector Morena sir,undersign accompanied team

of CpCB Bhopal, RO ,Mp pCB Gwalior in their visit to the factory m/s Sakshi Food

product,village Dhanela, district morena. The above team collected sample from the

accident site -papaya storage tank ancl effluent pond .. The above activity is being

carried ogt in the august presence and guidance of ADM Morena sir today dated

22lOgl2OZ3. The above offiCe also sought report on the action taken by this office under

the Factory Act . This office had carried out enqr-riry into the tragic accidents leading to

the loss of life of 05 unskilled workrnen on 30 10812023 while emptying effluent from

the open underground papaya storage tank. The above factcrry houses 06 RCC built

underyround papaya storage tank . fhis office in the aourse of enquiry prepared spot

panch.ra*a clatecl 3010812023 and recorded statement of sri sanjay singh

kushwaha,supervisor and sri Raghvendra singh jaclon,security guard.undersign took

photograph of the accident site by rnobiie phone . I'his office issued show catlse notice

t.rring no- 871 dated 31,lo}l}Oz.lto the occupier of the f-actory sri sajal Agrawal.

The said SCN summarizes violation of the provisions of the Factory Act and Ruies made

there under. T'his office collected certified copy ol Lhe FIR anci post n-rartem reports of

the four deceased workmen from the jurisdictional police station Noorabad(Morena).

This oflce under the guidance of the Director Inclristrial Health and safety curn Chief

Inspector of Factories MP,indore frled criminal case bearing registration number

RCT/5255 12023 before Learned C.J.M. Cor-u1 morena on 810912023. Sri A. P. Singh,

Director I. I{.S. also carried out site inspection of'the accident site on 3110s12023 and

Oll1gl2123.The photocopies of the above documents is being enclosed herewith for lcind

perusal and necessarY action.

It is rvorthy to point out that cut papaya piec,es were being preserved in the 20 %

cornmon salt soluiio, in water. As apprii.o uy the supervisor sri Sanjay I(ushwaha ,total

six underground storage tanhs meaiuring 15x15x10 cubic feet has been in service for

preservati"on of cut pufiuyu. Detail preservation nrethod hacl been mentioned in the spot

pu,-r.hnu*a and l-ris statement. As apprisecl by hirn on the fateful festive holiday of

Rakhi,factory operation was closed,only r-rnskillecl in'egular manttal r,vorkers numbering

0g has been e1-rployed for the de- ashing of the boilei tirrnace and ernptying the comlnon

salt effluent rneasuring upto 1.5 leet neignt in the said r-rndergroung storage tank.This

salty effluent hacl left over organic papaya resiclue clissolved in it. As apprised by the

said supervisor papaya is being stored uncler comllton salt solution for 25 days in the

\
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(2)

sai,J tanh.The said tank is being covered by the plastic bags. After 25 days they start

-;<ing out fiom said tank 1.5 MT cut papaya for processing which inter alia involving

cooking them in sugar syrup,colouring agent and flavours in steam jacketed kettles and

thereafter cutting them into pieces.As reported by him company carries stock of papaya

sufficient lbr six month production capacity in those preservation tank. As apprised by

hirn every day workers carry out above activity in lhe said shecl. The papaya so stored

taken oui t-,y bucket by manual worker and than carries to nearby processing building in

t6e plastic iubs. It is worthy to highlight that no chemical reaction is being carried out

nither during preservation of unripe cut papaya nor cluring their processing .

On the basis of spot inspection, statement of supervisor and eye witness sri

Jadon it is being inf-erred that said tragic accident hapened owing to rotting of papaya

residue rich effluent left in the said preservation tanlt owing to prevailing hot and hurnid

rveather and neglect on the part of Occupier as saicl effluent could have transferred to

effluent pold by the pump without allowing rotting . The Occupier sri sajal agrawal has

been prosecuted under the Factory Act on following counts :--

The section 88 of the Act read with Rr-rtel08 -non submission of the said

accident report in prescribed format to the factory irrspector, the Rule 3(A) building and

usage of shed without ensuring prior approval of- the drawing of the shed by the Chief

Inspector of FactoriesMP,Section 13 read with Rule 23 inadequate ventilation

arrangement, Section 07-A non display of safe opeararting method,safety instruction and

,r,ruruilrbility of proper supervision of the work,section 33 absence of fencing of the

undergror.rng tank to prevent falling of the workers inside the tank during work, Section

62 noi production of attendance register, Section 61 non display of notice listing name

of the workers,their shift,nature of duties in the preuises,Rule 73-8. improper methocl of
worh employed whiie emptying the said tank ancl Rule 73-non availability of the

personal protective ecluipments namely breathing apparattrs set,oxygenmeter.

It is expedient to highlight the fact that Section l3 read with Rule 23 of the

factory Act provides for ensuring aclequate ventilartion arrangement for ensuring six air

changl in the workroom in orcier to ensure adeqr-iate comfort to workers while work'

This-provision did not envisagecl rernoval of any obnoxious gas,vapours generated in the

course of the manufacturing process fiom the workroolrl. The above mentioned papaya

preservation process dicl not involve any toxic,corrosive or inflammable chemicals either

in liquicl,solicl ,vapour or gas phase.The provision governing permissible level of various

chemicals,gases,vapours at workplace is being part of the stipulation of the Environment

protection Act and various Rules fiamed thereunder..

The depelclents of the deceasecl workmen are e'ntiltled for compensation from the

employer under tl"re provision of the u,orkrnen compe nsation Act 1923 . This office had

submittecl accident ieport in prescribed fonnat EE to the learned Labour Courl (2)

Gwalior cum commissioner workmen compensation. The copy of the said report is being

enclosect herewith. The said report has been enclorseci to the dependents of the deceased

workers. The name of the deceased workers and amtlurnt o1'compensation due to their

l-+
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Dependents from employer is mentioned herein belor.v:--

* Rajesh s/o Badri Ghurraiya
2. Ram avatar sio Ramkishan
3. Ramnaresh s/o Ramkishan

Age 40yrs

4. Veer singh s/o Ramkishan Age 30yrs

5. Giriraj s/o Munnisingh ghuraiya Age 35yrs

Rs 888620/-
Age 34,vrs -------- Rs 962105/-
Age 38 yrs Pls9746271-

Rs i003503/-
Rs 9512001-

The copy of the above accident reporl is beir-rg also endorsed to the Dy Director,

Employee state Insurance corporation, GoI, Labor-rr Dept, Gwalior as provision of the

ESrc Act is made applicable vide notification by Gol on Morena district. It is important

to high light that provisions of the Workmen Compensation Act is not attracted to the

tactory falling under the purvieu, of the central ESIC Act. In this case obligation to pay

death ielated pension assistance to the dependents lies with the said E,SI Corporation.The

responsibilityof this olf,rce in the matter of extending cornpensation to the dependents is

restricted to the extent of submission of the accidents report to the iearned Labour Court

only. The clependents has been visited by the Labour Inspector Morena and they had

guided them to submit claim cases before the said Cor-rr1. The Occupier of the factory is

also being actively pursued by us to deposit the con"rpensation amount with the said court

at the earliest.

The above report with enclosure submittecl lor information with the request for

taking necessary action as ordered by the hon'ble NGT Court.

Enclosure: As mentioned above ,no. of pages:

("'"-l
DePutY Director,

Industrial health and safetY

D.N g44- 946 Dt. 22.09.2023 
Gutalior and chambal division' Gwalior

CC
1. The Labour Commissioner MP, Indore for information.
2, The District Collector, Morena lor infonnatiorr.

3 The Director Industrial health and Safety Indot'c for information.

' sJ-
Deputy Director ,

lndustrial health and safetY

Gwalior ancl Charnbal division, Gwalior
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= ',-o.{*eqrfr: "*.T1 taq- / zaze / fu-fu{-dl frd-q \r€
qq qtqr qnfl-{ griT

otrsFrT fr"tar-6,

rqTftqr(qq) ......qkqT-ft
-G.-
letqg

fr q-f,d om?Ird fr-dt * i4fu Gl.rqrf, , sq- g+ q{

(onur-qr $fui)rft )
m"rrqrff mffi qs elstrs,

ffi-uq* ctfr-n qdi q, fr t-s gtqT

fu-u.r - Bt{r (q. s.)

otT0fr

qlqsmr cTBRqq rg+s et qrtr 10s d erd.rn urB uR-ore r* I qftqiE qd ii B-Cfuf, B-ffitt{
,

znr€rFrr Grfufrqq tg+a of qr{r e2 d cn-d,T-f, d q{ a-o d 6'Rriil-q C sqr gq /o{QrqT qq-dq sr{il
. \ \ c \\ \ A {

zsooo / - q' Tfi' dr€I il6 d qekts orwol q)rfi t q"-s-fiq qq{q B t

qFrftq qrqTdq 
,

1. q6 f6 Brq)rwmro-of * $T{E Tt-{NN-{t( , ?FT{qnT ffis-o qq (s) s-q frqrf,-o ,s}tFr-o

Erp;q Tq Siflr,'flfuw \-q q*q-d qqTrT d qE qr t Tffq t, Eh6 t-q-o. t I orrsrn ffis-o o'

qE q{ frgtr d frt rTcrm{ fr uffi orBq-d-{ C qcu sfrfrfr e-fl'T uq.d t t zre fu err*{Tql

frftm-o ftgrry *t S nut srt-m frfu et qmr-08 HEqEn ft-qq-ra q d il6-d E-Sffit srn'fr

dqT eTM tlnftro qirqil t 1 qffi d{I6d Sfrftqr {qlf,.fr t , qomko oTFIfiT.fr t , gde-rT

qtq q znrd BrrT rr ftre sdft srqqTqT d r{dq ml 23 qqT ET GrX-rq t I

2. qg fu .r*r{r sftfrqq rg+a mt qr{ e q-EqBd q. s. iF'r{erfl FlqqTqdt tsoz d ftirq rs d'neo
'of{qni frftq-o 6t qRqTE-rn nqn ori frt oTffif,I t r srTatdq ftB C qmi-1os d ngn'

qrflfu oi vs qfrqTE qr fr-qT{rr ffifiTi qtw .* 1 q-5 qftutE qN-106 t sdfuo eqq

frqr ti qqfiq qrqtsfrr d qqm rqo t t

zrg ft'Enslrr : sl{€rr-Er qffi wS !)sfls, Tnq-q'idT n-offi;'r enh q, fr rts ItEr fu-dT - SiT
(q q.) tf Rlf, t t'orEsrfl qRw d zo arMI ol fiqtf,q si zso qq. fr. d fd-{-d sr+{ oT Bqqi'T

e-{ fl B-ilrqri mTd fuqt qr raf S 1 errenr mr orqr{u oqrf, sz/tstzo/w?ffi.T{./2\q.sT{.

/,'51'r../zoze t I orTtft qrrf, orr?nd BqrYqf, ffi d $fu+,ft fur ftfu qrsq d ftt urdrd S I

q6 fu "rt* otr€rFrT mi ffisoT s{ftmruT r. $-der ftor +ft q-ft EtqT , sfl- qo C '- 2. rrqffirf,N

frdT*irqfuqrE, ss- g+ q{- srrq-ntpTfrmfrTHfuqq, Bs- se q{-a &qRmft-oi *
imfuqlq , sr{* so C s. ffiq fhdT * T.,ft gtqT , ss- es q{ C od d diH snl..m tod d

...2.,

N*t,z

J.

4.
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rlfi--dr 1jlflut l
-;
,w8 d aEq

TIgT t' r fr-e

qw etftur
a rrqhq ft-di

OK€TF{I

....2..".

il€ fr qEf, s-rur.rrr gf-"{i Htr s0.08.2024 d qqq fr lrq frB orwrql oTBfrqq

Fmo. 30,08.2023 at fuqT rrqi tsffit eTqft fr Bqt.{il Brdfu-d os aM or mqr< a}

IH,T d sqq orsm cTffir,ft at oii t * riqq ffi qw-om lgq't-qT-f,si) vq s-fiq

wfurd el r f+fisrr qq-{HT tqp fr'qr rTqT \q fr wuu gu 
E$qrd (gqrqrfqi) q

qqfumu str{ (flsn\R* ild ) d qqm fu} ,r} I sTrdq gde-qT qlq ti Bqt.ffi

t arq frH frT{sT{r oTftftqq te+a d fiq. frfuo oIIEIIm'sq-qd or vmq-{ qMI rl-ql

s"
b'-

eT rifirftuq rqan d srui - n* lrsqBd m qqT fu Bq(tffi B-dfu-ds. T6 f6 oT(g.HI cTeftqq tg+s a1 qm - as Trtqbd frqq-1og zm s-mt

nTqr<-o Efe.qT ftt qqqT n$FIEI qt.Tlq , zqft6q-6 irter qrdm d qrqq t Vs frTqtdq o\ , 5w
:

or{€lFit ftfta-o q. q. E{tt E} nfrn rfr at 'r{ r gdmr d rz q-e} 41 qqqqfu d ffdq sdtlT

qqqT smq qT{-zz fi trq mlqfdq a} nfud rfr of 'r{ t I Bqt-ff snofiq qa-;n w
Erqimq Et nfud rdf fi q{ t r

qEfuq q.61-gg-HrlM-1e62 d frqq- s(g) orsdq-{Cfu qft-.drffi{H fr-qqq *{
r}.sdtqrFlzTorergfrqq fuIg6ry{Iry*, uwtrtrrSdifr fr-ftn"iffi il6 Tft

o-{Frr qqr t I tsrfd, $$qE orrt qir fi s-m ts mr qq},T B-flIEq sfuqT riqlil{ tl fuqr ui

ir.6r t r fury srn gq fi. ofiq ddq u)-&d $'qqu t ffia sigdrEq , GTq+in/qftqn q arq-$"s

qfi-fr-{rni ET{ fuqT qrnr t t Mq EtrI {q t Bqtfi ffi d s5*Rn We q Md,
u1r}-* *h{, qr fiie oTrB-c frqT rr-rrT I vm qn\Ro \rtfrry t Bqttffi s-dfu-d r}-s cTfu( T& t
r sffi,t fu ugq)ftn tqrfur cqsrr fr qls /.trqq ot ffi1 o{rql qT H6f,I t I ftqf"I 6Td

[,t di S wiiil ftqq ET$ frgffi qqq Eqhn - ftft" tfrBq{ t ftfrsq qftmq slT-nq dhfufr

n-qls'r -rrr mro or frqTTr 6t ifrd fuqi or;n clm{{fi' d-"dT t I vffi eqtrr -q-, $ qqTq t frffi

fi ,r*q /rt-s mr sqqtq Brqrf,{ qdft Tfrhft t TS fuqT qT ffi-dl t I Bq-t.fi qts mr fr'qr*ftq

q6q qRf, H{r qffi €EfuE sqm -rr,{ s-m'utck qs ser{-fl Tfr t , ft.ftHq d qqq sqor+r =r$f

zF{qT wr t t,

q-6 fu om{rm qftftqq rg+a at qm - rs q-6-qbd ftqq-za or vmqq qqt fu B?H qts t
ffid$q at qgfrd qe-er sq-dfq rfi qd q-i t frqqrguT{ vm r}s d q-d q-dh d rs qfu{rn

d-cs? d qq6fl ffifurq ofuqfu qTqI fldrrrcil frt fi-ni q ftHd fuqT qrql 31ffi t qqE ffiAYm

ofuiHqftffidrSqr$.d tsmetsfrtffifi{qftet frffidt ld{a 96frMfrffidt I

g.ftt ets d raT t66o', f$ffi6 $-f,lre qqTfr RiTfr( Tfr qr{ q{ r erqqo o{rql fu fui6
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T.GTSI

.afteo q

CqTfrt
e}-s t eql

fi.fr t

Bqfurd

qril ,)e

q$fs cn

Tr-{K

qI ffiF'dT

MTFNq
aTfrd at

sqtrqil

f{) S

'qrfr eri fld d ffifun sTfur sfff srd: to,oo qd qRqi t ort t

t6ar{srt dTdq,TI.Itfrq qftdtftffidrls tfurdt lv5fu q q.d-
otq{ fitrd{H f6 fttrn t I Bm *r { zo qfrffi q{n d qtd t fr-d qftfr Q}

qnr t t cnq{rd s$fl wr fu t-o, t qftt of q*ro d qtg q Sfls( sq{ f,q T{I
qq frql
lsm rdo fuE t.s eq d drrnq qftt trt d sTM am to t qrfreq\'t fumrno{

d m t sltffi-q t-mq tf d qrqr qrm t I q-5 qfu-qT vm t-e tf sfrff{ ffid

36
ffiT qtrq or etsn dri fr slg€ilql e-{ aTI , frMq qfuqT qE efr r mrred d dqai

to. qrdr sri d m ndrfu-o sTfu+Tq sqr oe qRq( t B-qfurd Q} | Erqfl

f,rd (De-ashing of furnace I t ntmo os flfu{-.M grf,: 7:00 q-S q ffiqq fm.

?k q ffi-dITE frt qgfrd q{el Tfr t I f{d 01 wqturl q or M t I Bm

, f$ftm-d \-rqrg qurTfr =rS effio t I

tn{Er.r rr;rt fu-qq-d qa d sffiqT t fr s-m te or te qrf,' to' e-d e}-ar ,ren qis frt

qrq €ilirrrn *o, d fidi B-dt q cf,-}il d Tt t rs t-qm( ff qtiqI qFFF sTfu6, d
d. qrq dfser qr6T oTrfi( rlc d qrfl dq"-d-r qq or{ oq rt , +TMi q 

E{frT 
,ld Et

t q-f,Mr I qr6'q ord oq d *Tfr6 fi ilffird trs d fiili qg-a mr sfr'Td t *-s t
+Tfro. fr *o, S fin{ ffir*Fq ertf, d Tt t qs ts-oq qd rqqq o1 q+qr ti d fu$

rr-ql I qqd* o gfrffi at q+a ft'r{ r ro frlte d -t-dt fr en*q gfus o

I ts'tf qgqi -n tor fu sm & d os +tfuo ciil-drqwtT tr t r Ril-fu Sfu'f, Em

tg fuET GIsKIrd ghT d gr{r rIqT q-di fuftm-ol t B+ Td ded fuqT I fr, 3TI-{ ,

ENI q}fuo, €ffi.rf, E$fi fu Td-df zfi qnC fr. \q. RvtC t Tq 4T mnTrr <t Tfil
(Asphyxia ffinfl.rfl t t

fu d frftIE giE qtE t ( foul odour characteristic of decaying organic matter

found in preservation Tank shed) 1 qen-*nfert t erqrlf, $'$fi fu urt-fr o.l{ fuqS qT

+qn Rq tsffi ts t HTd fuq oror t , q-d t q-€i frqr qior t' I {flfui gd.HT d qqq tl€

drllfrt t de fr dq etT I ftrerem' qkl1-6{ut +f GTfud f,Tq q oTDs GIIddI e1 fuh eqlq $ I

Bqtffi ets tdd$q d sqrq' , frqqFI qtnmrnfiq f,tfis q oTrffiI fuIft d enqx qr srffio fu.qt

sfiT do d qrt EoIr [flSqf, d-c qrcq t qT'Tfro M f organic decay) d
sr{ offis , 6-rf{ qhf ffis , ftah q tQrft-{ TgqT: q-{ti *S t I E.rrorru

6q{tEfd ro atc,r6t& qqqTcttE-{ t t{nfut mFrq{ft*rarut
so-nr t do fr d gt qe $ GTr,Tfr-r tcq ,raq gm"rq t u-e sqElm frffr ffi t

d fl"r rrt t r t*fuq qqrfi d orlq q'qt-gut oTrdfrfi'qql*f d scq t sq ftt.ft
oTrt t sqttrr os qMl d mq ad q-t 

t

r.+

..4....

t a.n =rqo d ,sT-fr qrRem drRqi t aoqt{ zs t go ffi d frt qe ftqr qmr t

+TfroT d
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11, qE fu

12.

?Ts*-flq-6

13. ffi'ft',q. s.
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q#.t ot

eTBfrqq 1e4a frt qm - $ 6r B-ffiqE qqT fu Bq-trqf, ts fr q?ffi d qtd fr s'ua

m-{i d fut o-, 3Tu-sr il$us d-6, @ q N E-wr: 15 qtd q r6Rr{ ro qtd ftHd

fi$rs&dqfu{rTdfrHdt r*oqffid w,TFTt +rfu-nr"rord ost t r

7'

€ ttm
seil ,TE-{r{ t ftrro,{ gfcdrnffi E} qri h1 gfugfi Elr.qqT qtq ft-sqT{ wft t r

t e-qiqd ff$ oTUs{ qrsu-€ d-r ?h1 qRfrfr fr ffi tfrr.r oqrqr qmr oTrttrqin

d-dT t ffi tfri.r errfuf,,.rff qT{ G f gw. gq'. Vf,. dq ItqT o Hrer swtfi t,o or qrqq

fu',qr rF{r

oTBhqq tg+s e1 ffiI * z(T) or vwq-{ qqT fr'ffi-6 30.08.2023 o'r su6* g**
d s-qfun qeTr fr{ffi s-{H qqn"r- qp-d , sftf,r ffiqTE *o, et qrr$ q srfr ert d ?FTd

fue EH Eqqei{w Bqtqd qeqT d qqq qRH{ tf Bqfurn q-s erT r ord q-{ d.rTt

rrt oa ?t fld t *+eo cilfuq d qEq t $rqqq6 qaqT , sRrnor rflq rs fuqt ffi er t

fr(frfirl d Bqfurd afr qqq fta tuqrE t sRmrr riqfr Md q-q-foilei r"qd r& frq.I rrrrr I

orfuHw rg+e frt qrtr - 61 or B@qq qqT fu qfrs( +l ffio so.oe.zozs c
d Tq , q*rrq , or-d qqfr , ftrrd /wtq-qft Eflff,l qqqr dd qd -rg s{Rrd

r ufir qr{ -rs ftt trfu sfrfrrB ffiTqfdq d ffi { ugr-ou t r s-m qqqT qrd_rs

orqfuq et T& frqr rt{rT 
I

GIBfuq rg+s frt qf{r - 62 mr ts@q{ @} f6 art-iqri { ffifud sTM or uftrtr

m"d +TfufiT

gs orr o1

ftqlfun

trtf'qrql

rfsw e-Jd

q6'fu q. q.

t ef.-**-sq

s.<r ffi

*6tqt \EQ\*d (Iiquid effluent rich in organic matter) of qq of q-6r{rdi t
s :fr fuqr ilF$ * ngwro rlq rt ots $qftc st ulfr e-{t d 6q qlecm Bfsfrq-{ ff"c(

r+ q'qrRil r$i qrql rRrr , Bcm rtdirt d frt8urTQf ryf, or& fuqT rFII 
I

M -1e62 d ftqq - 7s-{ ml s-wqq' qq} fu gd-qT qil-rfi s-{flor

or q.fiarrr m.-{i A squf, or *rB-o e} ffi td Er}rs( fii snrrqr ziF$ QTr 
r

ot Ffu fsu sq{ gftf, q$ ut Hriw ariq qrw fu q qlqn qrFi elr

(double safetybelt anchored to life Iine mild steel wire rope) qR ffi t-de
orffi Ewqrfiu-i at wP6 d mTd o$qr qrf,r at os crqttil +TM ht

g{.!T e} qEil' *t t qlor w ffiDdT Qrr I

1M -1e62 d ftqq : 73 sr rrffiqq qq) fr sr{€mr qRqr t eq-S t-d
ftf'srgfi w{lq sq1rrl q offir fier uSrou t r

dq{fu,
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14.-qsfu
' r\.'rygw6'

15. q6 tA
qfrn

B-qtffi

the

d ff,t

16.

{-tm
{-td

15.

,d

q6fu
qesfiq

qmftq

16. Bqilffi
.:\,
6

17. sqtffi

la. tr6 fu
ufid

.sG
orfufuq rg+s ftt qM -104-g in-gqn ord ero qq ord S diTE Am qraq tg

gfugffi q qqEIfufi vqiqt S qqaqq rrrrrlq Er qR $T-0fr w rlor t r

cTBfrqq tgas frt flM -103 d sg{-lr org€nEr qRqr q od d dqrq BqRrf, s-d-f,

ftB + sq}-ffi + fu+ +Tfto elor t r ET qK{s npa q} srqur rflIFm sri
qfro B-rd-fi B-dfuf, qTurffi.onr)ft qt t ts-rt.m ffi t ffio so.oe.zozg e\ gd-{T d p

Eqfu {s fr&'d vds-{ d fuS *ift-.o t t

ftB frt srn-02 Td tf sTfr-o at qfuTM cTfuT t qifu 5.au d<,f tg frEEE'l{

vqgo t :" mean a person employed directly or by or through ang agency including a

contractor or without the knowledge of the principal employer , whether for remuneration

or not, in

used for a

manufacturing process or in cleaning any part of of the machinery or premises

ufacturing process or in any other kind of work incidental to , or connected with ,

process , or the subject of the manufacturing process but does not include

any memb the armed forces of the union .

sH- 40 q{
+. ftftre

qafuq.
sqt"m{T d

fu t fo, qrd ori q qwd m.'d d ttr$ ffifuil 1. IT-${T frnT * Erft gtqT ,

2. {FIsrqdN ftf,r * riqfuxlE , sq- 34 qS - 3vrndtcr fr-dT +fr qrqfuqlq , sq- 38 q.{

* irqfuqn , sfl- 30 E{ s. firdq froT fr 5_.ft $qr , srr- ss q.{ {s frft d sqt-sq

,tl

u

HqIlqfr -1s62 d ftqq - 113 d B'q-qq eilSs]r o'KqH d qt q{ gn frfu d
q-Sqf, sr6 t ifud fu-$ ,ri +fu /qqqT q7 rrqfw EfiH.nt q*,t I flq)fr e)

Ti fi qtfu qq fr.frerq frq}d ffin at .r{ t I Bqt-dn
q;{r={r-r o-{t d fut oTltro oThqt{ft ENr fr+lTiT of sq-d-q oqd

tr
ft-g o. 0s 6{ir{f, 0e t qFfd B-ffiq-{ mK{IFII GTfufr?ffi 1e48 C qm e2 d nrn
tI
fi frilqq

0s drrr{n og d s-dfuo frft vwrq qrqq qTtft et Ef€-d fu-t qd d fui -rytq

o. os d-qlrn og f B-dfu-n ftB srqqm d emqlem tg 3ilt)ft Et slrdq frft C
qKF102 d qtRm sr qrq €qT ftqn frtS qri d fut ergilu t t

frE di qt qqT q olfrtfud qqtt frt rrfu ser{r ss-nT qFI ftkn ETft6 of s-qT-{ fu-t

ql;Iq qFNT{.qT{ 
,

qKsrfl frft$fi' ,

rflfuqr g. q. gIltrE

tu*/,sm,
gfr fEqf6

ergtq t r
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l+ q.qq sqhta ff riFF{ ft1s qrrem t sftrfrri d-'d* fteid oT{ml-oqTef uq-{ TSf frqTqqi t

6 q61 -rEFrqq tg+s et qnr - 01 6'I qffiqq C fu qftHi +t ft .,'116 so.oa-zozs C

*Tffi'+ qrrr , q(qFI , ffTd sqfr , ftIqd /q,,-lr,i qqB qrdcT qaqT Et-d qr{ *rs nqRtf,

rmr I tsE- sI{ {3 frt Fm qfrfrft olqtmq d fr*id d sTEqGq t t s.ffi qaal q.d-13

at tftf, qdl fuqT rrriT I

rql1rs;qr qftBqq te4s et qI{ - 62 mI sdEH qq} fd ftTwr+ fr ffifrf,' {ffi mT Erfut

pr{ -rq {qlfrf, q-*t qTqT rrqT , sfil {frffi C ftftfrript qq('r$f ftqT rl?r I
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B. q-8 fu ff'K,€irfl gTeftTq 1e48 fr q' g' trtlEilqT ffi -1e62 s Bqq - 73 sT vcd{{ Eqt

q f{T frT.{.{ qfiil qiwrl *r d qt Et d,x-d qst,ggqe (liquid eflluent rich in organic

-\matter) al qq e1 q.ETqf,I, A ffi A-qT tilr-dl qIRt en, ngwtil tq d Bls oTqffi &1 isrfr'

q{t S fr-e dtdqa dffiq{ *e{ t o q it-q-s' ET qftfro{ E{+ S sq{t( sl 61ffi e1 ffi
tffi qiq-fl *t sflfiT qiR-fr Qn' I TmI M il€ sT BSqfr'q sw Wfts qA un Hr{s aTf{

dqi tq t,aiqdT zfti t{ 1
,doub,le lanYard safetY'belt 'anchored to life line mild steel

rvire rope) qR tq-& i-e ar sqt'q a-{ Bqiffit1urt EqrqLiq{ at sqfufr t ?Fd erql qrdl

f,\ os sqfld qffi at astr{Iq-{ ilq:m"fi' sfe.qTa'r 
qftm *t t toi m srf,i alT I

g, {16 fu EtigTql qfiRqq tgqs et q' !' lp-KsHI M -1s82 d frqq' * 73 a-T sFIqE qdf fu

sr{,Elr{i'qksr d tg-dr t(e , dq{ I)q sffi-sq ftreo€{T.ff s[fi{q q gffimq *'-cr

er-sqc-q t t

ua, sr$ ftE ol g 6un os ffiefi { Bdk-d frB s'ffiq+i ulqq 
''1*oT 

qftlt{ft

erft.irE $r-{q frE( st}-fiq fi1qt-dq +t qEf, frt fr sqr q Bqd fisE qffi"mmo fldqrfi a1

qi$ t

riil{E : frfrflq Rqtd Riri6 30'08'2023 A,*"1)
nqs'fu frfruro qq

* olqlcrfi; d\dfr'.rs E]slq {q siffir'

jqrfdqi \d qrq-d dqrq t
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q?i ti{f, Ti}TFr t

rqTfdq{ frqi-6 : sl.os,?oz3{
wr6,
uft',

q. g.

2-

ffirslq: \q g{ffiI

frqq qs ul€-eu, qTq qtAr ffitrd qlqk q, ff t-"s d-{T ti qBif nT"irf,-6 se-qT ftqio

30

ffi' 6 qiq.rqq ffi ffi ge, to+a d imo ftni* s0.08.202s q\ sriu rht -r{ t r qiq

qq q ffi-d ar dtti q-q{lri Aq'l{ frqTq-fl t, d fr ft1d qlq{ tftd t t d'$ qq sqR{q fr riqq

q{{-qT.6; E * qtqtfr srdr, Mftfr qd d oer{ Ed fu-t'd; q\ tfi dmq trBrrtrfi ff
erg-qrfr,t t Bq*:ffiiffi onerfl qfrffi' d qaa l-drqf, g lsqfmoffifizo

qt\.qq,

, Ed|{

fr' fe6 -qlffi sl €'qqt-rr rq -{qd g{R ft{qq' . +'t{d ' 
qlg{e sT' e-flrffi frqT qlf,l t tS efi*,fr

atR-d,2so

gxm-{t.qr

a ft-fitr

s ffi.q

olrqrql fr1 e1-ffi"r56-rq^S I
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qqII6

r $.&r q'fi gtqT , (H- qo q$

2. qlqsqfrfi *fr {rqftTlq , s'g- g+ a.$

+fi qqfrqn , sF gs q{

at $qf6qlq , gq- 3o q$

fi g=t gtqr , sq- ss q{

gfdqr frt qqqT frdrdm tfrm qr-wq t ftqiffi 30'08'2023 6\ q\q'fl iFIqrI ' ttoo qs gTqI

l,t / ...2...

troY

{"c a qsf,T ftia-{aRH (Papayu Preserryation under Ground Tank) tq' ff ts tt-s

:q6ir{ ro rTe fi sqftn .t# d- qfr-dT da *f *A frai'S sq-6"q { FdfqT frqifuf,

nftftTd-X-qdT{t'-
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qrd.{ursre

Hres fdg

stsRf'r

et,qgf{il
gnrr& tr$f'

qr6'r ffid

+T{tff

qdw
6l ENT

qqrQtqqfl

f,dqkq

qalt
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{6r{ 3t qlfrT crrq' # ftt orqgr=rT qftqi d qqT | ftftHrr d eqq 6I{,$IHT ris efl q

s*tffi qfr6. qffi q SqET$w t'w qsTqIE sqRqd p) r sqfurd E'qffir'nd *
ffi[rrfr 6flff ft ngtm 30:08208 'c ssn rierq or drm '*i t 6r{qF{T tis cdr

sft r BTr.sdt d d{dt q{q E ffiiq fu ifldr 6q"+ d fri ftq\fu-d qfuflT,T YIEqT

$ 1 q{rld{ YrcSIg-{ ifqnq Wd ln"ashing of furnace I if ffifu'O'03 XfrOqq gld'

d-{ rqr,ft mrt q q.FI$ tFId fr ffifuf, flEfi ffi I{If,: to'oo qd qRsi ti eait f

*a ffisIf; Tdq qn { ft{ ${e t ftffi$ et-s { &rs t l sffi Rt-s t qq - 06

ffi{rq d6'11iqu: B t vm t-d fr zo !fuld qq-q,- * q}d t 6d qftfr e} s-ifts s-{S

isqr qif,r t' t srrrfi orqT fr' *s fr qft'ft C -lqffi * qid d gql6q 6qq fr-6 ST q( frqr qIf,I t n*lr

Effi wrk+'dftqT fr: 6a_q'q es t ao ffi A fdio {s'frqT wf,r t I s;qil $qB sq{iil

d arrqq qfit 61 d lffi 6m &o. + qlM t fr-sr-il-fig 'ilrM q'd-o' de,qt
om'qror t t qo sfuqr E-ffi e}"s t sfrftE {ffif, et qlfr t t vqr {€ q ffitqrq

rdt t rS'r'd0f q.Gluriq 01 fus+1 t Ie-m*sfie_dTtHe{, t$.fr-fi-f,TqIE

E'I

qqftow
qffi dr-ffiE

IqT fu q$I$ qa + qffiI t E sm t-s or ,|e sn' to, q-fr }-on aPir qiH a1 *-'fr

tF + ffiI RInt q QT+d d .{l-i t qE ts-fl * qYfuT qq-5 qft6 t sTM at t-s +

amt te d qrq fi clr q( 6Id mr d , ETFTfrT q EffiT
qrd ft,r qenT S q,It d ffiirqT I

qfto, ff EffitET Els S $ffi qgi nq rft.E{ t iE d sqfuIn ehi a66 tfr te't fln{

'grr*r erlg
q?ql d Ti-{

rrt t zrg tqq{ ild mEH o} qqiT ti + ft"t qT6{ fu qq rrrrr I \{*q a gfu'u ot

ftfrs d',fid{ fr srfrq 5frs qgq&qerT{ It-sdqd{i qq tqqT fr s-m *o tf os

t t r RIffiq gftis a<r st Bfr.trI tE k-dT wsrd Btr't A unm q:qr qEl'frfrft$"4I +

r ff. em{ , wFnE eImI gHT dfu--r ssm ff'rqi fd Tddf ot qild fr. w frdd fi E-q

(Asp'hyxitio,n) Tfflrll qff t t

6 ftfue qE6f,€. piquid effluent) 6T f,lcIlq tt-{r gsl t tsmflEIIrrt*qFTH.d
qrrfr_n' t r B-qr qR-w q dfr M gtr-ogqd qI qH6 SfrRqH o-'ii d ldd

qqffi BrTEn qS qd q{ t qm qw* qqtq-{q dssur oTFIfrqq d.arn$Mt rrq

m{q wql tr*q crBffrfr trq'{lT ftqnq *d rqrfuqq et {tls'i&fl frtqT ffit{rr I

tr'fr qiq-# sg${ qs ni.mfur q-qfi ffiffi QT{ st'{-as' rfi-d * tq-dr t ftqr qTqT

siMt Bqt{ffi +ffiq d fd'-,s tsrfr ftffifl grreg qrsls tfi ( po*u.*ation of papaya in eommon

being carrind out in brick mrsonary RC.C. built open underground tank ) d ftqT ql {€T

q stlq& seffi'{ StiI 61 frfrf, frql qrhr 
t

..,3.....

t rrs q* qfts * sq \{'qmm' r{

w*
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2"smfrw.{

prevalent iu

E sm qt-s fr

eE{m t

Q;Iflq .,

g0lr rfeqgm'

ffi-s,
gc,t fr St B
r',e * q-dq

qrrT {S d-${

sftua qe=dl

or mrd qlqr

qrwg't

E1ffid,t
wffi
3. E'FEflHi

+.b.-

ftqr
at qrqaqol
-Elfr-*T 6)

sH

Er{fuq

frtd .tsT d
E{r1ffi

mqqm d'

4 Hfrqffi

q
.."3....

f; frRfE $q EfiE t ( fo.rt odour eharacferistic of decaying organic matter found

Tank shed) 1 6rya6afoil t erflm'orrqT U ** EI{ frq-S qt trq-d fu d
frqT qmr t' . ira d q.ff fuqr ETor t r Egmi gd.ur d sqq *s dqql re'oo q'3 t

qrf,rwsr { grft-*. dH q'$ie-d sTrfirT qfr RTFI qm e' r sr*-ffi *€ d ffifr{rq d

niffq q eTrtrr{ fufr d qrErrq Tr srffitr frqT qT ssrrr t ft um'to d rxr
qte{ d qr,h'o, M r organic decay) d ihefffiq erdq cd ffis , Hdq drnt

q {pffi{ nf,.€'fi: $Ek ** t I sffiiuq +TM at gq u_.qt t q-d ro ft1r qdt t-o d sq
qE M fr.r5.r-dT qT Brdr t fu'w tfl fr -Ti gt se gt sr{Tft6 fu q-fl g.ffi

frtfi .tHT t sq+ffi rffi * m.or rri s r Ernq d f6 Grsft-o kd e-orEq frs mr

,'\srg\r€ fi".f,- ults Er lflT *dT t r qPff fr sT-e iiT d Hi gn qfti qri .d t r

d qtitrrs fut T* t d'fu rrerr{ Erf,{ ifrd t r s-ffiq t fr qR qft-dr ffiq
T&dH dq d *rq t fr-ql qraT nl ss.FSE ET Eiwn-i {.0. fi. *q{rq t q"r d

* giftH flfi-s t ftm rn srdler r ftfrqs {scg\me qfu-rr Bqrrf, tq qt q;{ft6' ,qs
.qffi st irffi fr raar qs,rt aTqr* * ftqr srfrr w r w{-qflrrfiR tqa E id s fui

S Ertq fuqlqr vonr * r

re+a d s-oq-{ :-

st qrq d wttffi qe{r t e:r{sFir m&frqq rgaa d ftqrfuf, srq rdl mr rmq-{ nftd dsr

q $w,tffi tE + eI mr er$rcn , frqq,- zs ffiq-{ ftre'rsrgqd Ed{Fr sqrrwi

- re, frqq - es fffSHq ht oTqqfR.nl , qr$*z q qqgftian sT wlt1\nf E{rrF.*rrt q

sqc{q or$t o=rqr t

{R q6 Bdg ?Fw sfuf,' d{r fr umr;re H-$qfrf, frqq -zs o'srqqffi ini'd wra qq

+Ti d frt BqqEf, t ev'-os $r ryI't I e-rqrffi HfuqT d uqMm q s{tc r,{rfi} ,

Frf, qs oqqq qm riqfr qrtxEr-{ qr{r- 4'r \s d f,6fl or$qEr-oz f a*tfum t qrg

g,t mu fr BGffifr fttfr td t qBd S{ t I sgfr.t gs' Ersil q{ qnr-41 qff d
frt Tfd* fr'g qBn.s.q f{-€sT qr qftflol fuql w w t r

4) BP{il t fu {. \q. ord sTWda' ehl , tnT{qT,fr qt ffi,q} I ffiiGC t qBn
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, 877/

Submitted
It is

Gwalior, date : 31-08-2023

and safety, Madhya Pradesh, Indore.
prosecution /warning as follows.

warning Proposal

th complaint to the director, Indus
d that sanction may please be acco

:rial He
'ded for

1 .Date of insper ton 30-08 -2023

2 Time barring n date 30-1 1 -2023

3 Name of the I :tory E'I{€T n qrfr u;u lt€€s
4 Address of th factory

(q. u,

qFI_I frdr f,aitrf, eT+( g, fr lts XtqT fs-dr - SqT

5 Type of the fa tory t-q ea Iqr6'*ofr

6 Defined unde section 2qq.( n{

7 Name and der

whom prosec'
Snation ofthe persons against
ion/warning is proposed (on

gqei o[frtrd ftm fr Eratq gffql-d , sg- 34 Eq

{m 0TE+{ft )

8 Provision of t
prosecution rn

: factories act X.948 for which
rning proposed

qr$ - 88, 13 , 33 , 7-g , 62 ,61frqq-108 , 3q(1) , 
", lrs

9 Number of ca )s 01

10 Date of offenr 30-08 -2023

11 Date of detecl In. 30-08 -2423

t2 Whether ther
offence.

was any complaint respect of q-s

13 q-s

t4 Fast history o prosecution /warning ftfn

15 frrfi

16 Enclosure's r rich shall be returned with section 1, ftft
2. 6.eF

3. 6eF

4. qln

5. AT{

- 2t2i

6_ {q
H6
7. sde
6. 6'ltr
e. s6F
31.082i

10.gfr
EqT(D'

flq rirfl-ff ffi eo.oe.2oz3 I

i fr q$q fri6 E$qr6 ffi' so.oe.zozs

r S qqiq srd)E Hm, 30.08.2023 I

qirfi ffi so.os:oze I

qHT 6r arq,frH Hd qTtiq q-d - 4 Si drqiTH'E{
, oTBqtfr 6r FT-{frq ETq-*ff I

qrrro..q oqim oz r{rfu'{i 6t tfud q-a qerf, Bs6-B6s

31.082023 I

il erf, d ql&rrw 
r

T FdEil grq aqrfi ezr fufl-o. 3:08.2023 I

rm'Erqrgqd rflfrw at ot)T qr$ Er oqro ++zs ffifm
)al
ifl 0Tfrqr6 S-+t \q erqr eqrfr , T{rqr{ o} tfrn qa

166 , 872-B7s kql-6. 31.0S2023 E

N0.

Explanatio" 

lifll*, 
received in writing

Whether the $pcused has been previously
Convicted wififfi in period of one year for
Branches. llll

ilil
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Remark bv assistant director: -

Eqrtffi ffi fr frqio so.os:om of qbd os {M of mqrqo EdfiT 6'riqq it qRqq r, fr. d. rq. alC t uiq itET6

o,.on.rori *t 
=rqi 

ori d f+fu u5u'HEq q-dqq Hrir \{qrd-6 r-eq otr frt .rt t r $qTdm. q-dt-qq m'fttqT d erXou tt

qtrqTE q-* fl-qn or ftqr rrqr t r eiffioq mjqfr ffi fu q-gtq t t M
Deputy director,

Industrial health and safety,
Gwalior,QM.P.)

THE DIRECTORAT.INDUSTRTAL IIEAITTH AND SAFETY. TM.P.) INDORE.

No........./ 2023 Indore, dated...............

To,

Deputy Director,.
Industrial l{ealth and Safety,
Gwalior (M.P.)

Sub:- Sanction of Prosecution
Prosecution Ailarning Prosecution. OL -Z.fr 72

Industrial Ilealth and Safety,
(IU.P.) Indore.

n\t<d&c
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,(- .,

l.District

FIR No.

Date an

2. S.No.

3. (a) Occ

1, Day

(b)

-;a*

{c) Ge

4. Type of
s. Place of

1. (a) Di

Y,
N-'C.EE {!Ldt. BrIg.fr)-

qilt' -r)t.t,F.-t 11rfig.n via

(Under

(ur{r 154

:$rTI

.q..ft. u.):023s

Time of FIR (s.q.ft.fi fr-qifi
.s.) Acts (Brfuhqni

tt{Tq€ 1860

154 Cr.P"C.)
ftqt'8

qE6T h r6rt
P.S. (q];n): TlEntr

Year'(af):2023

Sections (EIITTN'))

304

30l}Bt2o23 21:55 q$

of offence lwrou ff
Date To ( kqim ?r"F ):

301a812a23

Time To (va-q 6s'1;

10:30 ar'i

eriod (urra €rqf$)' (nn-o * ):

n received at P.S. (ETT| ,nH'S{ ): Date (ffis' ): 3o/o8 tza?-3

D ia ry Refe re n ce (ttq-flq-qT

Time (wro): 16:50 arS

No. (uBE u.): 031

Time tfurfm efrt vrq): Sotolnaz: zt:48
ion (qa-+r 616m'r):

ce (q-ffir€str):

and distance from P.S.{ e*q frqn ): o-r'r - qfB-q, s E Tft

tto. (*e u.):
ress (T6y): srqff Es qts+u ts,gna6

, outside the limit of this P n, then (qfr ermT drql' h"eTEr E nt)
of P.s.(efl:qT qr EIrI): te) (fr'-ai (arq;11

3

TiTime

w4

(b)

(c) ln

N

\-

Dnunt

fction
tsrH w
ts qhe

fr( eE=

{T):

ite Fror

t0Bt202

ne Fro

:30 aC

qq;

Iq+t

Date i

[rqr t'

rlice.S
Dist

6T

Ba

mTit

1

u

I

):E

ntLl \

--a ". 
i,

XI*.-r-^*; :"..'i': + ; 
-- ;

&it*'ic - ii- ;:,. ....--.-,1
n*sr*Si{4[ t*tu'-''
l\flutt a

(ffiefr):

1
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@ @
N.C,R.B *

l.l.F.-l -r).. ,

6, Complainantl Informant (@):
(a) Name 1qn): MANMOHAN SINGH

. (b) Father's/Husband's Name(ft-dr'/ qfr $T aTq') :

(c) Datelfear of Birth (qlq{ ftrq I af 1: 05/09/1989

(e) ulD No. {qsrrf,S €"):
(r) Passpofi No.(ursff{ g,1, Date of lssue (qfi tr$ ft ftl$):

Place of lssue (v,fi tn€ sT EEffi ):

(g) Id details (Ration caro,voter lD Card,Passport,ulD N.o''Driving License'PANi

s.No.(ffi.H.) I, rype qgaq qgrqryl- lld*Numbqr (5q1*qg-

S.No. Address TYPe

(ffi.€.) (q6r sT Tr*Tt) tq'dT)
qdT

Z

(d) NationalitY {n$a-cn): $r{d

,qLq ,$lT{fr
qLg

accused with full particulars (fiTd / riftrsr / er66

Relative's Name Present Address
6T qrff) F-dqTq qin)

EF-J qlq : @ qTR

-aqqs;trsse

'1 
i

(h) Address (q-d-r):

t

qfiT

:;fiT'gm m"T [t ft-dtur
spected/unknown
q'kfl aufal:

T, Details of known/su

Accused More Than'(srlnd E{Ttff qffi, t 3Tr**t d €ucnl:

(i) Occupation (Ae-Vro):

0) Phone number (q$sflq'd'):

fVlobile lqtqT$a €.]:

S.No. Name (ts'1
,-J
(eh.tl"

{isq-
1

I

kUShr,vah

E{R,
qt$,s{Ktr

a. Reasonsfo r delay in reporting by the complainant/informant $M/qa-+r*?.f ERr

ffif tfrr Ed ifi.ifi e 6KUr):

g. Particulars of Properties of interest ({fqFtrt{ qiqfr e"r Bqrq):

1

PropertY TYPe
ffi"r qqTt)

lDescriPti
I

i
I

$.No.

2

Alias (aq-ffT)

(rF,€'.)
PropertY Category

teq'fr *fi)
on 1ft.atur)

-*lv"lr"(ln Rs/-)

le* F fr))

J

1
ei]?It

aff{I

- 2 -kq-a. srlj-qrd

l/saiat agrlwgl-
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{t ro.Total

tr. Inq

12.First

H'

6cl\€
drh

rR

grq'f

tIi

:.
ci')

@
N.C,R.B

I.l,F.-l

fr)'

S.No,

34123,3
qrq.Tb
nnftem
+.r&q
28 gTfr

Bn+ *
frET
3s- :s
CCfi N

&rT

elq'qlfr
frmr
s#h
ffi
at-c fr
Bq-{id

${rqr6

tn1 eirc.t
nqfuem
ftfr6
eE{
qiqfr
q"qTR

qr€m'

ql irq}-€ I q"*"u-m-rur €., zrR at$ $ )t

30.08,23 *1fiq utdT dii et$

frqt?n sB rre qTfr h tzn fr r,,tnr€
tFCA fi Fiq)ft'f, ft-qr qqr qqh

riqT efi 1$e't t
h qte iI sn+

q"{gT
$'

qa
hrrq
gmfr

rrrf q-{ trqtr te1fi eEE h fr!'rrhffi ar-cor e-dftfr trs h
ge Bq-fr qler,nfq'hrr$fuffi

ts"t1g RTqT TrqT $r e+a, Stfr ile-r
Ta,rR?Tr q-q EqrdT€qr €q-4 fr6
h Er-g smT eo+ rn-Efr 6T irrtrriEr

01,02,03
dt, cu
aq'38
k{ ftHT

urdT tr r*-a mf qfrtqra E w. +a

R. ftm**:1.*q
tss gs sia ljt
urEr€era rq'fr 15'g

6

tnfu {qqrl'to

sa'

qToI

sTIq'

i{EItI

ft-dT

e-€'-€ s

rf.)

t-,
q?

&

)

q)

q
q?l

gtr

T{R

Efr

fr-tn

a-&

sft

q-m'

g,

M

\.-
H

ue of property (ln Rs/l-geqR'
R.eport I U.D. ca$e No., if any ('

.€'.) UIDB Number (q"S'r-mru

rmation contents (ftm gqqT 6
n qqq'i6q fr6 urar' TTqr{ fr q-ffql

@ frEqffiqrftw€BrA qfr?

'rTt 
t Td Eq inq Hq-{t ft ueqr'&

23, 36123, 37123,38123 tlTtr 174
q1 t . fiqqtqr frf,T ttqfrqF{ Tq 38
frau'3s qrd ft. ffifr s.*iR
r q'& R6 [d{ Bs'3s qrr fr. qtqr
$aT eE-€ qrqr EE"I et$ E-s u).s

+1sm +ff^A h Ensr€w i{va gtr
fr fu' grsr qr€fi qq ErsT wfrwr
,t-q \rm in6 fr qfi-in'a1e-sffir qrs
iriu enr& frr ffifuftq-crErt
i s*rrB--dir+ fr qrqqrfr m sfro t

na isqr* tq'qrw'effi+ *fu V
tr{r ffinzr rrfi ffi s-qfit g.g5€
i dt m €6ftr fr rt{.Fi 6Trq$q'ms fr
'fr ffi noir h gten. mffi.Ehr sla
h uren q'rffi ffi I qq-dfr h scra
SHqtfrq,n6ifiqqk+tqr
rre qtsem& nft A (ASPHYS IA)

WqrR-frsr?d erlr?n-dffir
H. flq-rftqriS{rflE ffiER'd
Etilh firE s{qlruq*-dramrffi
*qm' zt 1 $q-{i g,qr cfl-qT {fla"r( r
2 m-dft'6 Em B-dT i{rrrrtrfr'f+
ft sq BB qri ftqr$ tq,&fr,nfrr
ql-fu${9ft ea 32 srf, ft. kfiA
|fr.rqfrfr(Td$rg-*B*{qET}'6q
ffihrr?t+fiqtqrfrfrffifr
t6 qTftfi'F f) *ffit T$qr( tirq P
t4,05123 uriT 174 CRPC rrqqa;
fr-ffft {FFilrt sT gu frm-CI'fr errqr

Tq-qnft ffir z.{rikrR'TIqr Tq-dr

rfu'qra $r sa 32 qrm'fr.hin-&-S
i.ftud frdr Efr e6 eumfi-54 n61
fr enr ats h si?r ta'qetn Eo q sr
2.3 h 12.30 ar$ qe5qT, ffi em +er
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Item No. 03  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 Original Application No. 327/2023 

In re:  News item published in India Today dated 30.04.2023 titled “3 
minors among 11 dead in Ludhiana gas leak, Punjab govt. 
announces Rs 2 lakh ex-gratia” 

Date of hearing: 02.05.2023 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

ORDER 

1. Proceedings in the matter have been initiated suo motu in the light 

of media report of death of 11 persons, including three minors, at 

Ludhiana on account of gas leak in Giaspura area of the city on April 30, 

2023. Further media report dated 02.05.2023 in Hindu Daily titled “5-

member SIT to look into 11 deaths due to gas leak in Ludhiana” suggests 

that hydrogen sulphide could have led to the incident. The said gas could 

be from industrial waste dumped in the sewerage line.  

2. On consideration, we are of the view that intervention of this 

Tribunal is called for under Section 15 of the NGT Act for which it is 

necessary to ascertain the cause of the incident and remedial action 

taken and required, including measures to prevent such incidents in 

future and to compensate the victims by way of adequate compensation. 

3. The Tribunal has dealt with incidents of deaths and injuries on 

account of violation of environmental norms by State and private entities 

in recent past and held that in such cases victims are normally entitled to 

compensation at the rate of Rs. 20 lakhs in case of death and at varying 

Corrected Order 
uploaded on 03.05.2023 

223

Annexure-C 12



2 

rates in case of injuries depending upon the extent of injuries. The 

Tribunal has invoked the principles laid down by Hon’ble Supreme Court 

inter-alia in M.C. Mehta vs. Union of India & Ors., (1987) 1 SCC 395, MCD 

v. Uphaar Tragedy Victims Association, (2011) 14 SCC 481 and Sarla 

Verma, (2009) 6 SCC 12. The State has to pay compensation in absence 

of identified private operators with liberty to recover the same from 

persons found responsible. The State is under obligation to ensure 

compliance of environmental norms for safety of citizens. The 

compensation has to be paid within one month. Reference is made to 

several other cases where same view has been taken.1

1 1. In re: Gas Leak at LG Polymers Chemical Plant in RR Venkatapuram Village Visakhapatnam in 
Andhra Pradesh, OA No. 73/2020 decided on 01.06.2020. 

2.  Aryavart Foundation through its President vs. Yashyashvi Rasayan Pvt. Ltd. & Anr., OA No. 
85/2020 (Earlier OA 22/2020) (WZ) decided on 03.02.2021. 

3.  Bonani Kakkar vs. Oil India Limited & Ors., OA No. 43/2020(EZ) decided on 19.02.2021.  
4.  News item published in the local daily “Economic Times” dated 30.06.2020 titled “Another Gas 

Leakage at Vizag Factory kills two, critically injures four…”, OA No. 106/2020 decided on 
22.12.2020. 

5.  News item published in the “Indian Express” dated 01.07.2020 titled “Tamil Nadu Neyveli boiler 
blast: 6 dead, 17 injured”, OA No. 108/2020 decided on 22.12.2020. 

6.  News item published on 13.07.2020 in the local daily named “India Today” titled “Massive fire 
engulf Vizag chemical plant, explosions heard, injuries reported”, OA No. 134/2020 decided on 
22.12.2020. 

7.  News item published in the “Times of India” dated 20.11.2020 entitled “Six killed as blast tears 
through Malda Plastic recycling factory”, OA No. 272/2020 decided on 18.12.2020. 

8.  News item published in the “Indian Express” dated 23.11.2020 entitled “Maharashtra: Two Killed, 
eight injured in methane gas leak in sugar factory”, OA No. 274/2020 decided on 16.08.2021. 

9.  In RE: News item published in the local daily “Indian Express    Sunday Express” dated 
28.06.2020 titled “Gas Leak in Agro Company Claims life of one”, O.A No. 107/2020 decided on 
08.01.2021. 

10.  In re : News item published in Navbharat Times dated 24.12.2020 titled “Gas leaks in IFFCO Plant, 
2 Officers dead”, O.A. No. 04/2021 decided on 04.06.2021. 

11. In re: News item published in The Indian Express dated 07.01.2021 titled “Four workers dead due 
to toxic gas leak in Rourkela Steel Plant”, O.A. No. 09/2021 decided on 11.02.2021. 

12.  In re: News item published in The News Indian Express dated 12.02.2021 titled “At least 19 dead 
in Virudhunagar firecracker factory blast, more than 30 injured, O.A. No. 44/2021 decided on 
03.03.2022. 

13.  In re: News item published in Times Now News dated 23.02.2021 titled “Karnataka: Six killed in 
quarry blast in Hirenagavalli, Chikkaballapur”, O.A. No. 59/2021 decided on 22.04.2022. 

14.  In re: News item published in The Hindu dated 23.02.2021 titled “Two dead, 5 missing in fire at 
UPL Plant”, O.A. No. 60/2021 decided on 14.12.2021. 

15.  In re: News item published in The Times of India dated 28.02.2021 titled “Delhi : Man charred to 
death as illegal factory catches fire”, O.A. No. 65/2021 decided on 31.08.2021. 

16. In re: News item published in The Hindu dated 14.03.2021 titled “Safety lapses led to reactor blast 
at pharma unit”, OA No. 79/2021 decided on 31.08.2021. 

17.  In Re: News item published in the “Indian Express” dated 04.11.2020 titled “Ahmedabad: Nine 
killed as godown collapses after factory blast”, OA No. 258/2020 decided on 23.03.2021. 

18.  In re: News item published in The Times of India dated 08.06.2021 titled “18, mostly women, killed 
in fire at Pune chemical unit”, OA 130/2021 decided on 01.02.2022. 

19.  Rakesh Suresh Chandra Kapadia v. Gujarat Pollution Control Board & Ors., OA No. 31/2021 (WZ), 
decided on 08.11.2021. 

20.  In re: News item published in The Hindustan Times dated 17.06.2021, titled “Blast in firecracker 
unit in Maharashtra’s Palghar, at least 10 injured”, OA No. 134/2021 decided on 25.06.2021. 

21.  In re: News item published in The Indian Express dated 12.07.2021 titled “Six killed in factory fire: 
Owner held, raids on to nab second accused”, OA No. 171/2021 decided on 07.09.2021. 
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4. In view of above, we constitute an eight member fact-finding joint 

Committee to be headed by Chairman, Punjab State PCB. Other members 

of the Committee will be Regional Director (North), CPCB, Industrial 

Toxicology Research Centre (ITRC), Lucknow, nominee of Director, PGI 

Chandigarh, nominee of NDRF, State PCB, District Magistrate, Ludhiana 

and Commissioner, Municipal Corporation, Ludhiana. State PCB will act 

as nodal agency for coordination and compliance. The Committee may 

meet within one week from today and complete its task preferably within 

one month. It will be free to interact with any other department, 

institution or individual and undertaking visit to concerned sites. The 

Committee will be free to function online or offline as the situation may 

warrant. The Committee may give its report to this Tribunal on or before 

30.06.2023 by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR Support PDF and not in the form of Image PDF. If 

any violators are identified, they may also be given a copy of the report for 

their response, if any, before the next date. 

5. In the meanwhile, the District Magistrate, Ludhiana may ensure 

payment of compensation @ Rs. 20 lakhs each to the heirs of 11 persons 

who have died, deducting the amounts, if any, already paid within one 

month. The Committee may mention the details of persons who have died 

22.  In re: News item published in The Indian Express dated 07.01.2022 titled “Gujarat: At least 06 
dead, 20 sick after gas leak at industrial area in Surat”, OA No. 05/2022 decided on 18.01.2022. 

23.  In re: News item published in India Today dated 26.12.2021 titled “7 dead in boiler explosion at 
noodle factory in Bihar’s Muzaffarpur, probe ordered”, OA No. 02/2022 decided on 22.04.2022. 

24.  In re: News item published in The Economic Times dated 21.12.2021 titled “3 dead, 44 injured in 
flash fire at IOC’s Haldia refinery”, OA No. 440/2021 decided on 07.01.2022. 

25.  In re: News item published in The Tribune dated 22.02.2022 titled “7 killed in blast at firecrackers 
factory in Himachal Una”, OA No. 143/2022 decided on 08.03.2022. 

26.  In re: News item published in Hindustan Times dated 05.03.2022 titled “Bhagalpur: 14 dead in 
firecracker unit blast”, OA 198/2022 decided on 27.05.2022. 

27.  In re: News item published in The Times of India dated 12th April, 2022, titled “Six killed in 
chemical factory blast in Gujarat”, OA No. 272/2022 decided on 12.04.2022. 

28.  In re: News item in NDTV dated 14.04.2022 titled “6 killed, 12 injured after fire breaks out at 
Andhra Pradesh Pharma Unit”, OA No. 284/2022 decided on 20.04.2022. 

29.  In re : News item published in Business Standard dated 09.02.2023 titled “Blast at JSPL’s Raigarh 
plant kills two workers, two others injured”, OA No. 110/2023 decided on 28.02.2023
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and persons injured with extent of injuries suffered by them. It may also 

recommend measures to be taken in future to prevent such incidents. 

List for further consideration on 13.07.2023. 

A copy of this order be forwarded to Chairman, Punjab State PCB, 

Regional Director (North), CPCB, ITRC, Lucknow, Director, PGI 

Chandigarh, NDRF, District Magistrate, Ludhiana, Commissioner, 

Municipal Corporation, Ludhiana and Punjab State Legal Services 

Authority by e-mail for compliance. 

Adarsh Kumar Goel, CP 

Sudhir Agarwal, JM 

Dr. A. Senthil Vel, EM 

May 2, 2023 
Original Application No. 327/2023 
DV 
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